2935 D.5.G. (Railways),
1965-66
[Shri B. 8. Murthy]
February, 1965, making cerlain
amendments to the Kvrala Pan-
chaya.s (Slaughter House and
Meat Stall) Rules, 1964,

(ii) 8.F.0. 153/65 pub ished in
Kerala Gazelte dated the Gth
April, 1965 making a certain
amendment to the Kerala Pan-
chayats (Disposal of wun llimad
deal bodies) Rules, 1984, [Placed
in Library. See No. LT-4676/65].
Foop CORPORATIONS (AMENDMENT)
RuLes, 1965.

The Deputy Minister in the Minis-
try o Food and Agriculture (Shri
D. R, Chavan): I beg to lay on the
Table a copy of the Food Corporations
(Amendment) Ru.es, 1965, published
in Notifica.ion No. G.S.R. 1144 dated
the 3rd August 1985, under sub-sec-
tion (3) ol section 44 of the Food
Corporations Act, 1964. [Placed in
Library. See No. LT-4677/65).

ANNUAL Accountg oF THE Kmanr

AN ViLLace INvusTRIES CoMMISSION

FOR THE YEAR 1963-64 TOGETHER WITH
THE AuprT REPORT THEREON.

The Deputy Minister ln the Minls-
try of Law (Shri Jaganatha Rag): 1
beg to lay on the Table a copy af
Annual Accounts of the Khadi and
Village Industries Commission for
the year 1963-64 along with the Au-
dit Report thereon, under sub-section
(4) of section 23 of the Khadi and
Village Industries Commission  Act,
1056, [Placed in Library. See No.
LT-4678/65].

12.53 hrs.

DEMANI'S FOR SUPPLEMEN-
TARY GRANTS (RAILWAYS),
1965-66.

The Minister of Rallwayy (Shri
8. K, Patll): 1 beg to present a State-
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ment showing Supplementary  De-
mands for Grants in respect of the
Budget (Railways) for 1965-86.

GOVERNMENT (LIABILITY IN
TORT) BILL*

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): I

chayats (DDisposal of unclaimed
a Bil to define and amend the law
with respect to ihe liability of the
Government in tort and to provide
!olrhteﬂain matters connected there-
with,

Mr. Speaker: The question is;

“That leave be granted to in-
troduce a Bil 10 define and
amend the law with respect to
the liability of the Governmant
in tort and to provide for cer.ain
matters connected therewith."™

The motion was adop’ed,

Shri Jaganatha Rao: I introduce
the Bill.
FINANCE (No. 2) BILL, 1965—

contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri T. T.
Krishnamachari on the 30th August,
1965, namely: —

“That the Bill further to amend
certain laws relating to direct
taxes, to provide for wvolun ary
disclosure of income, to in-rease
or modify duties of cusioms on
certain pgoods imported into
India and to increase or modify
and to impose duties of excise
on certain goods produced or
manufartured in India, be taken
into consideration.”

'Publish!:i-Tr;_ &mlte of
dater 31-8-65.

India Extraordinary, Part 1I, section 2,
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Shrima.i Renuka Ray may continue
her speech.

Shrimat! Renuka Ray (Malda):
Westerday 1 was saying that, althougn
thuese import dulies were meant .o
avoid defizit financing, there was
likelihood of some amoun; of price
rise. 1 do feel that it is necessary
for us at this stage to give a very
careful consideration and scrutiny to
the cost of produc.ion and the price
structure of some of the commodi-
ties, so that we can come to a better
appraisal of how to preveni rise in
prices. There are two things that I
must say in this connection. One is,
as I mentioned on an earlier occasion,
to encourage import subs.i.utions by
indigenous products. To that extent
it is a very good measure, although
there should earlier have been some
attempt to find out what kind of im-
port subs.itutions were possible. 1
know that a Commi'tee has been ap-
pointed under Dr. V. K. R. V. Rao
for this purpose recently. The other
point is the development rebate as an
instrument through whirh an attempt
‘has at least been made ag a begin-
ning to give priority to certain in-
dustries; that also is a good outcome,
“There are many other measures
which cou'd be taken. One of these
s tightening up of credit by the Re-
serve Bank. I think a great deal
more can be done in this connection.
For instunce, in 1960-61, clean ad-
wvances—advances without securities—
from the Reserve Bank were Rs.
181.3 crores. The preliminary esti-
mates now show that thev have gone
up to Rs. 300 crores. I know that we
are roing to take measures, but it is
s pity that they have gone up in this
manner tn snueeze eredit.  Clean
advances from banks mav not be the
only wav by which money goes into
the hands of thnse who are hoarling
foodgralns, but it is one of the ways
along with unaccounted monev. Tt ix
some*hing on which we have to take
verw special measures and [ am very
glad that the Finance Minister is put-
ting his mind to it.

I now turn to a very important
matter which, I consider, is the es-
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sence of our entirc price structure,
i, our nol having a pruocise food

policy in  the country. Everys
body knows that the price
of foougrains has a great deal

to do with the prizes of a.l cum.nodi-

ties. Whereas in a veveloping . eono-
my price-rise cannoi be prevented,
yet I think on such an unpurtant

matter as foodgrains, we should have,
by now, evolved g better policy than
what we nave done so far. First of
al, Sir, in regard to food policy I
find that we seem to believe in &
different system of compilation of
prices. There is one price for coal
throughout the country; there is one
price for g.ecl throughout the coun-
try; but in regard to food, somechow

we do mnol seem to  reach
any such satisfaciory  conclu-
sion. 1 do  feel that  there
is need to do away with this

single State Zone system which s
today playing havor in the country.
I can understand that areas of high
purchasing power migh' a-t as a
dragnet and take away the foodgrains
from the rural areas. That can salls-
factorily be met, gs has be~n suggest-
ed in many conferences thal have
been held, by the in'rodurtion of
statutory rationing not only in the
city of Calcutta, where it hne henn
an outstanding success, but also in
other cities and towns and in indus-
trial areas. If all these areas are
cordoned off, 1 am quite sure that a
free flow of foodgrains would help
the primary producer even In the
surplus States and be a check on hoar-
ding activities. T am quite sure that
this is a matter which nceds not only
the consideration of the Food M'nis-
ter but also of the Finance Minister,
as he is making a va'iant attempt to
keep the prices within some  kind
of check. That will not be possible
unless we have 5 firm and positive
policy on food.

13 hrs.

Just a little while ago. we saw a
great uproar in the House arising out
of an observation made bv the Fond
Minister that certain politi-a) eomsl-
derations also had been introduced
in the matter. Apart from that, the
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[Shrimati Renuka Ray]

real consideraiions are also  therc,
namcly ihe tremendous profits that
are being made by unscrupulous
dealers, and by unscrupu.ous middle-
men and hoaruers at a time of deficit
which is most contradictorily a time
of wvery good harvesy also. So, it

does mean that we must look inwo it

Very recently, [ toured in the inter-
ior of Malda, and 1 have seen how
this districy and some others in West
Bengal also are facing very acute
conditions of shortage. But there is
ong thing that 1| want 10 mention

. whith arises out of the discussion
that has just taken  place. While
Government are bheing assai'ed very
much for the tremendous pressure
that is being created because of the
food shortage, we forget how diffe-
rent the position is today in  the
country than what it was in 1943
when thousands of people died like
rats without & murmur in Bengal.
Today if there is great demand, and
a greay clamour and there js pres-
sure on account of that, it has been
brought about by the actions of this
Government and the party behind it.
It is with an exhilarating feeling that
one goes down to the remote areas in
the districts and finds that the people
are conscious and that the pattern of
consumption has changed to such a
great extent that it has put a great
pressure on us. That is a pressure
which we shall have to meet, and we
shall have to find 5 solution to this
position. But it is pressure brought
about because of the conaciousness
created by this Government and the
party behind it

Having spoken about food, the next
point that T would like to stress is in
regard to the administrative sirue-
ture as 1 think performance and im-
plementation is a wvery relevant sub-
ject in our present economic predica-
ment. 1 was very glad to find at
last an announcement by the Prime
Minister at the conclusion of the de-
bate on the no-confidence motion that
he felt that the administrative -struec-
ture needed change and had to be
overhauled and for that purpose &

commission would be appointed.
Years back when I came back to this
House, 1 did s0 with a definice and
pusilive purpose of placing before
Governmen, one¢ particular idea, and
1 did place it before the House on
many occasions, namely that unless
we had a complete overhauling of
the administrative siructure i =&
drasdc way, it could nut ' possibly
meet the needs of a developing ¢co-
nomy, and that all our energies and
all the efforts that we were putting
forth would come to nought because
of the lack of a proper administra-
tive structure. 1 am g.ad that some-
thing is at lcast going to be done to
deal with this maiter.

The Finance Minister mentioned
something about cuts in expenditure,
while he was intervening in the de-
bate on the no-confidence motion,
and he said that he was sorry that
no one had mentioned anything about
cuts in expenditure, which wag one
of the ways of prevenling deficit
financing. I would personally pre=-
fer the phrase ‘Economy with Ef-
ciency’ which is the watchword of the
Committee on Plan Project under the
Planning Commission, rather tham
mere cutg in expenditure. Some-
times, the idea of cuts in expenditure
gives one the impression that cuts
might take place even in some very
important arenas, Important so far
as the services, the building of
the human material, are concerned
but not always so important to those
who have a narrow outlock. 1 do
not say that today the narrow outlook
still persists in the Government, or
in the administration to the same ex-
tent, but I think prejudices do die
hard, and, therefore, 1 would like to
suggest that it ls cfMcliency with eco-
nomy which could be brought about
in administration. There are scores
of reports on this matter alreadv. T
myself was the leader of a team which
had made certain recommendations
to Government, but Government have
a habit of selecting only @
certain number of recommen-
dations for implementation they



2941 Finance (No.2) Bill BHADRA 9, 1887 (SAKA) Finance (No.2) Bill 2945

find convenient, while they do mot
implement ithe rest, with the result
that the efficiency with economy
which we had suggested has not ac-
tually taken place.

I am sure thay if the Finance
Minister would go through some of
these repurts which have been pro-
duced alter a great deal of thought
and labour by those who have gone
round the country, he will find that
there are many arenas where—I
would not use the phrase ‘cuts in ex-
penditure'—a great deal could be
done for® the purposes of economy
with efficiency and better perfor-
mance.

There is one other point that I want
to make in regard to  unaccounted
money, in regard to whirh som. fur-
ther re'axation is suggested 1 do
feel that in spite of the further re-
laxations, the resulls are going to be
very negligible as in the past. 1 have
not the time to go into delails But

I would like to ask whether
the Finance Minister really
feely that this relaxation by six

months and the concession of pay-
ment by instalments is going to bring
about better results, Will it not be the
position that those who now look at
these relaxations may think that fur-
ther concessiong might be given fo
them if they wait? I do not say it,
far from the point of ethical view of
considerations, about which I  hold
a very positive view, but I think that
this is not going to give us much
results, even on practical considera-
tions.

‘Then, there are very disturbing ac-
counts and reports about wunder-in-
voicing and  over-invoicing In the
country, of which T am sure the hon.
Minister and his Ministry are well
aware. But what iz worse is the fast
tha; there are some rumours through-
out the country regarding the import
entit'ements and the manner in which
it is being exploited not only by the
businesg community amorgst whom,
of course, there are some to exploit
it, but even by some of the inspectors
appointed by Government on whom
the customs authorities rely. 1

would ask the Finance Minister to
have a probe inlo this maiter and
take drastic steps to stop these things
even if it be thay some officers of a
sister Ministry might be involved in
it.

In conclusion, 1 would like to sub-
mit that we are up against &an insis-
tent demand in the couniry. [ think
it was my hon. friend Shrimati Tar-
keshwari Sinha who sald something
about the Siate Governments in this
connection. 1 should like to join
issue with her on this point. The
State Governments are ncarer the
people and they face the demnands o
the people even more than here, and
naturally if they find it difficult to
effect ~uts in expenditure, it may not
be because they want to be perverse
bu; because the conditions in  the
country being what they arc. and the
demand of the people being what it
is, it is not easv to bring about cuts,
except cuts which bring about belter
performance and better administra-
tion. Is it possible for us today to sit
by the wayside and call for Plan
ho'idays or to take steps to delay the
pressure of the insistent demand? That
cannot be possible and that cannot be
done. We have embarked on a greal
adventure, the adventure of building
up a soclalist State on demorratic
lines. We are running up against the
greatest of difficulties today, no doubt,
and we are facing very challenging
times, and the Finance Minister has
had to take calculated risks. But I
am quite sure that if we face up to
the situation squarely, although this
seemg to be a very dark hour, it will
prove to be the darkest hour before
the dawn.

With these words, I support ths
Finance Bill. .
ot o qormw (FEwey)

gy wAE, W gver & e #
ferfAimr o erafi t rf o
ot = www ot s o g W
wr 0w ¥ fag 18,000 ¥O¥
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[ f&=a aamaE)

¥T =qF EOT AT 21,500 FLT 97
w1 e Frm ! Ay amw agT Al
doaea 47 9T FAAT & 7 TA0F 9T |
ag ®TvrT & fammy feafadsr w1 0%
wrAere waw qr fy N Dww #
91 feam g, 18,000 T AT
T 21,500 FLE? &AT ¥HW A9 9T
wew gAY f& 21,500 ¥0T @7 w0
9T A FAST WA FEAT, TA AET WY
s #74 & faw 18,000 ®O% G
qafer g mwar B, A 2w & faeiw
frare & wfos fem & 3% ow
wfd wEr ) wre fm T w oA
F amaa wf STeTH At gENT A@EA
& §TaA ST Wn, A A% W AYE T
weama wry, form & fggeamar &Y e
¥ 51w fawe wE @y s fw
oy ey W &1 & faw gmwam N
T dfrEw wen wwr F—guwww 4y
¥ W) wOTRT e AT T Ewa §

e ot o A% Af
& m ag  wiw f geiw
w4t fag fgmmea £ gnit,  waifE
s gowHTATE WE UF &N )
g wir e gwe wx Efe &
st § an it & i e e
togrn T wEw @ @A,
#fer wrae @y ag T A W fe
Wt gz = T §, & -
fent & arg e

£9 2w ¥ =T WeETsTT W)
#% wew fem s Ee R, wafe
q““mﬂ w}ﬂ—-{mﬁrﬂ
fafgzz— & wr-Ara &fm o=
gFodogEmTA TT R FAF
am o A wrEr g, fmarm F a2
TR ¥ IV K OF I U
1 A AT TR EET R as
qufew § R IW # fadit
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WRTNTX @ g, gz Wt
waFTaTa AL

WTOW REA ;¥ g A gde
=y ?

wifemrqzoras (3 Fwa

uCq Ty c§ w7 —af
Formardr & fafarer A agdr o
Tz ¥ 7

st femr qeaaw ot § 7

WEIN WA : gL 9gE 49§,
& SH® Haa9 gg arAs ¢ fw
oft wemarardr & fafreet aa% & Tz
& gmRiErel

wY frma qzamaw @ & g Wi
aft @ § 5 s sy
¥3q Wamw § o F gy e
amt wmgm § O fe wa fr s
Forarardl faw A4 § o oF aTErQ
Fom w @ dfamgie 39 % aEw
§, avag feafa 2w & fag wsat ff
g

fegeama &1 fre sqaear A1 e
SAFOF woIeq s ag ¢S
5 FOAIT FTH AT TGYT FERT
t ufn, simm, am e far,
T W, w7 I AW E6 AN
i k@ araf, @ 3 A%
wime @ wr & @ A@, aa
w wfr SlarEr @ @ oA, <
# o AT wfgw, wWifs sy
HORITT & FT 9% §F a9 WE=TAIT
Tgd A ATE F) T g AR @ e
A & oftorw exey . . .

sit gfe ey o o ¢ (R
72t Y §—FNg ETET T AT 1
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Y fram qzamaw - 39§ At far
@ 3, AT swaw & el A
avs s ' wgan £ fwoamr
9T T FEIET FT HEATATH &Y @

2

% agy warer FEETwr ALY dA
gt g—fad ov Y Tow A—
g F— A WTT RT3
wgm g ®)T TW AREE § TS
BT wTRAT g fe wow gOATE & oW
ot fae weqer §, ot vdig wrof B,
IH W HIM ALY ger f, IHow
qeOTATNT T WAT W W ¢ SR
fer  usEl ¥ @ vE T ¥z 9T a-
Tt wim gt g fe gmw e &,
wEE )

13.15 hrs.

IMr. Depury-Speaxker in the Chair]

g & 1@t IR ¥ wiw
1200 @ 3, Y fe averd o
d, TwnT & e A 3 g e
fodmd ¥ ae 5 1 @@
1953-54®rama &

The Minister of Rehabllitation (Shri
Tyagl): On a point of order. He s
making personal attacks against sogne
Ministers of a State. Those people are
not h-re. They cannot answer. I
therefore suggest that you reconsider
whether the hon. Member should be
permitted to attack and make allege-
tions of such nature.

ot femr qzamae - faege At
% guAT wwwE ATE ¥7 femr ¥ 4
¥ oY qriz Sz A E, w A ¢ fe dw
%1 faefa =eqn 1 5% w7 & A
g T f—AT A7TH F T Wi F—
fr vx wiw afafy 4%, e =1 =
w9 g fF 7w g & | @
wET A g,

Mr. Drputy-Speaker: You cannot
criticise State Mlnisters who are not
here.

ot fwma qzamaw : & &z fafaed
w1 ffommer A4t 7 v R | o7 g
ot feafr 3, N awfar w1 gemm
1T g, & 3w WY A frw AN oW
g & wr § & wgan ¢ fr oo
TOq HOFTY JIE-ATT ¥R § wex A0gAy
§ Tawinez B4 ¥ qpd ¢F W@ Al
& ot ¥ arwr D14 nfgw | 9T 1200
9 g AfT w1 e A A—
T A TG W F, I O Ry
o1 ¥ w1 Fl—uad frovErd &
oz &1 & AT IW AT A 1953-54
¥ ¥ wT 1959 % ¥ AN P B,
ot ag 2w & fau feaar sxraema

Shri Tyagl: I rise on a point of order,
An allegation is being made sgainst
the Chief Minister of a State. I am not
in a position to contradict it because 1
have no knowledge of it. Therefore,
permission to make one-sided allegn-
tion when the other party is not here
to defend or offer clarification is, In
my opinion, not in order.

ot feww qewmae : qUE WTE
OTET ¥T AYQ AT WG H 7 OE |

Mr. Deputy-Speaker: You cannot
criticise here. They are not represent-
ed here.

o) g faw wway : vl awer
¥ fat 1 amw At faar &

Shri Kamalnayan Bajaj (Wardhn):
If he has used the name, it must be
expunged.

Bhri Kashl Ram Gupta (Alwar): On
a point of order. The allegation has
already been made. It has reached the
Prime Minister and an inquiry Is being
made by him. As such, when we are
seized of the matter, the allegation can
be discussed.
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vt gws &l & e § o=
frdza e @1 f& et w7 <
@Y 1 faer e wEew A fonfem a3
%Y & wgAd faw § @it ) @A

8hri Tyagl: No.

Mr. Deputy-Speaker: No. Ministers
of States cannot be criticised here. We
are concerned with the central budget
now,

o fem qzamas . § s Wy
W fofearew ﬂﬂ’ T m! |
TEA # OT I ¥y 9= awv-ane gk
# 1 Y o TEATEE & At ¥ awi 9%
ot T Az @ 49 2, Afea o Ay
qeATaw agt 9 Ivfram A ¥ W
7 &1 39 ¥ FovdeTe ggr o Iufeqa 70

# fredy maAdz w1 ffeargw wfF
wT T g | & A favim werar St
formmar 2 1 2 1 & g7 a9 W IIEOA
2§ fr 3w # fa w1 98 A
e ow g

T ¥ # 400 AW
wftr w1 3FT 18,000 €Y HTETAT
o wedr wrEfammmr § o ag
3w oW § W, e v, o
fear @1 @ @ 1w wE g @ 9w
3% &Y AmrAr grh, @1 € " wwar
wraTaT faeat o @7 STw owE ¥
feere % w0 24 wTw v Ay
e & fawar, fam &1 rm @
W Wi

% wrfln e o Wy wreeft
oy ?

TR v oy §, Av dvw oy §0
fotfes @@ & g TEr @AW
W 3w & Araa } aw a3 fr o
%1 Gt & gt & fad & s
ToaErg 1 &7 & {<a1 T | wa 7
o amar 2, Tar W AT 2 1 1962
& qATEl & 3 9T | §EE s
gz a1 f§ 1962 & qamai & fag w1
wws am enfagi & a1 fam man
qr

Shri Tyagl: He is making an allega-
tion that somebody has taken bribe,

end again against a Minister. The
Minister is not here to reply.

oY g favor wrwar - e Ay feray
L 3

INEA AT 9T "YW
wifad )

ot few gzamw . ¥O §Ww
ot wew A e & )

Iusw | Tww ;W 7w o
w far

st fiewa qeaTes ;. efiwy WY
¥ qror & 4t fs g ® 25-25
frre fadi o

IuTeqw wptaw At Tt &
w foz &0

ot fes qzamaw Wy IETER
& fawreh & art ¥ &0 wgaw g o M
wara § fie Sl w1 "eTTe Y W
¢ v w1 me @ @ g,
st oed ¥ ol @ @ ¢ W
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ey FErgr & fawrt F At ¥ A0
s g famtar .

Mr. Deputy-Speaker: What has that
to do with the Finance Bill*

Y fieqa qzATGE | TEET HEA
fam & "vrw & 1w faw & oy
wzt mar @ fr od wnfed o 3w ok
%1 gifr 747 & foir 3 @y m
g s 9T

faoreft #1 A AT & 7w
FTC AT § W A FE U9
aTETT ¥ g ¥ Ay AT ) THE ax
qFrmm ¢ fr sw g R

g ¢ form & o gw wwAr A
afae fm 9% *r 7T 97 fae
forer ool & 1 T FETAT ¥ qg wmaw
t fr ft gafem 7% ofamc & o%
wredt § o

wa & gro & WA 9T 9T g o

Shri Kamalnayan Bajaj: He has
again taken the name of Shri Sukhadia
and says that the person is related to
him and so on, How can we find out
those Yacts in this Hous»? So, the re.
ference to Shri Sukhadia or the Chief
Minister of Rajasthan should be ex-

punged.

Shri Radhelal Vyas (Ujjain): May I
invite your attention to rule 353 which

says:

“No allegation of &« delamatory
or Incriminatory nature shall be
made by a member against any

— It includes a Minister—

“,..unless the member has given
previous intimation to the
Speaker and also tn the Minister
.concerned so that the Minister

may be able to make an investi-
gation into the matter for the pur-
pose of a reply.”

He ought to have given intimation.

Mr. Deputy-Speaker: I have told him
twice not to bring in The names of
persons who are not in the House, and
he Is still persisting. I will have to
ask him to sit down if he pirsists in
that. Please do not mention names of
persons who are not in this House,

Shrl Kamalnayan Bajaj: Will the
names he has already mentioned be
expunged or not?

Shri K. N Tiwary (Bagnhua); On a
point of order,

Mr. Deputy-Speaker: HHe is not in his
seat. [ cannot hear gny point of order.

ot fema qzarow & faeit onfer
1 A 71 fary = w1 2 7 adifE
orET s gLk g & geerh v
WA & a1 & wlowt carq AfsAr
WT:AT § | AT ¥ @TEC A AW

Mr. Deputy-Speaker: We fre not con-
cerned with the Rajasthan Govern-
ment, we are concerned only with he
Central Government, He may say any-
thing about the Central Government.

oy awre faw (arrodi) oot
EEITI BTG AT A A §, TR
Lreacdil s I Al A

Bhri K. N. Tiwary: On a point of
order. Shri Sukhadia has already e¢x-
plained the whole thing in the
Assembly in detaill. He has given all
the explanations pnssible. So, why it
is referred to here?

Mr. Depuly-Speaker: I have alrendy
ruled that it is not proper.

Shri Warlor (Trichur): It is public

property, and any Member has the
right to refer teo it. There is nothing

personal about it,
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Mr. Deputy-Speaker: He cannot rafer
to persons who are not in this House.
There have been many rulings.

ot fema qzaaw . fedt w7
LI AR RTAT SR R T
a1 w § e owmeA § oA oW
T AT § AE 42 H 52 X
afe ferew ¥t 2T & wder amwr §
uT aET WA WA WEW w1, HETE 6T
qT AT K FAT ATAT & AT 80 §IX
¥ 90 v afr feew &t
wT qy Iy ey safer
®! @ AG &g @1 §, AR A
@ awlmr WX &= o &, SEw
wwr F T TE ) FOT 45 T
frres 1 =T @ wim w7 I WA
® A AW T wEw, qAA W
waTE w1 F97 oA g 1 fAshr ST
& 7 § T M FTA I F A
) a gw WY AT 0 @A FE
g #f faw &4 S ¥ qde g
f& g @1 GORTQr W Ao W
Ak, TERD Ag FeE TE L

Shri Kamalnayan Bajaj: The country
is facing aggression on 'its western
border and there are other problems
rgarding prices, lack of production,
scarcity in the moneymarket etc. All
these things have come all at once.
This is not the fate that destiny has
provided for us; we have to take sume
responsibility for some of the measureg
that we have taken in our country.

At present 1 think that gll the
measures that we take should be .ri-
marily defence oriented and that our
security should be strengthened. This
should be done both through short-
term and long-term policies.

Shrl B. 8. More (Poona): No eapi-
talist should be touched.

Shri Eamalnayam Bajaj: If the
capitalist is bad, you may touch him,
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if the politician is bad, you may {uuch
him.

Shri Raghunath Singh: You are hoth,

Bhrl Eamalnayan Bajaj: I may be
both, but you are only one. ] am
sorry for having said this. This is unly
between ourselves.

Shri M. R. Krishna (Peddapalli); It
cannot be betwcen both of you, it is
in Parliament_

Shri Kamalnayan Baja): That is
right, I agree with you.

The present budget contains some
minor good features, but we have to
view il from the angle whether pro-
duction will increase in the field; of
agriculture and industry, and whether
steps have been taken so that pro-
ductivity or output even in the
administration shall be more and ‘he
expenses are reduced.

About two years ago, I think, our
Finance Minister announced that b
was going to take gtrict measures for
reducing administrative expendirure.
But this expenditure is mounting out
of proportions.

Bhri §. 5. More: Do not take him
seriously.

Shri Eamalnayan Bajaj: It may be
that you do not take our Finance
Minister seriously, but I am inclined to
take the Finance Minister oy any
Minister seriously. It may be he is
unable to reach the targets that he has
sel for himself. For that we must try
and assist him so that he may succeed
In the matter.

Dr. M. 8. Aney (Nagpur): You think
he is on the right path?

Shri Eamalnayan Baja): I dn not
think so. His intentions are good. I
think he has caught himself in a vicious
circle, and is probably not finding a
way out of it. He wants to strengthen
our country, increase our development
and so on, but when you see the re-
sults, they are different, and I am con-
cerned at that.
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Qur agricultural production increas-
ed during the First Plan by %2 per
cent, but in the Second Plan it
went down to 39 In ihe
Third Plan perod in  the first
three years agricul ural  production
has increased somewhat and last year
it went up .0 about B per cent, that iz,
seven million tons more production;
You may say it was a greit gift nature
gave us or it was duc to our efforts.
Moreover, we impor.ed not less than
six mi lion. tons. Inspite of all this,
because of the unnecessary controls,
artifica)]  zonal divisions and
faulty distribution and acute scarcity
has been felt and the rise in
prices could not be stopped, although
lately because of the new crop and so
on there has been some drop in the
prices,  Until the next crop comes
in o the market the situation is grave
and we need give considerable thought
to that matter,

The Finance Minister had given an
increased development rebste for the
new industries and they will get the
development rebate when that indus-
try makes profit. But whatever com-
mitments they have immediately, they
have to honour them and thus they
have to pay more by way of customs
duties and in many other ways. Apart
from that there is a credit squeeze in
the market and that is applied for un-
secured loans on the basis of 25th
June. Now, 25th June falls in off-
season for business and industry when
vou do not need much money. The sea.
son will be coming now and if this
squeeze is continued on that  basis,
It will create difficult conditions in ad-
dition to other difMculties such as
competition and rivalry in trade and
80 on, If it is resiricted by the Re-
serve Bank that the usance bills can-
not be given for that consideration,
they should not be given for more
than a limited period such as 2 or 3
months, it will be good. There should
be different periods for different in-
dustries. If sultable modifications are
made, and the period of credit market
is reasonably 'imited, it will create
healthy conditions, There are un-
necessary controls and therefore, the

mcney market is not behaving pro-
perly. It becomes tight. There i; a
famine in the money marke. and so on.
For that reason, the indust:y iz not
finding money, There are several
mills which are c.osed beciuse of
shoriage of funds.

Again, there has been difficulty in
planning. 1 am not stating this exam.
ple as a complaint; it is a fact and 1
am giving that as an example, One of
my industries, Bajaj Autos, jg g sco-

oter industry, We have been infor-
ming the Ministry in advance about
our scooter factory that un‘ess the

licence for foreign exchange was given
for importing some components, it
would have tn be closed. We have
been informing them over a period of
months in advance, IT the couniry
did not have foreign exchange now, the
Finance Ministry should have visualis-
ed that. If they had warned us in ud-
vance, say, six months or so in ad-
vance and said “You will no. be ge!-
ting foreign exchange after this period
and so will you divert your productinn
to some other thing", if they had done
%0, we can have ng complaint against
it. But they always said: “we are enn-
sidering and we wi'l do this and
that” and all of a sudden we are told,
“no more licence will be given for the
old quuntily, but it will be only 10 or
7 or 5 per cent” of your requ.rement,
We do not know what we are getling.
If we need 15 per cent to be
imported out of 100 per cent compo-
nents, out of that 15 per cent, only 10
or 5 per cent—[ do pot know how
much—-is going to be given. Tn thit
way the industry would be able to
run only for one or one and a half
months or two monthy in the year.
The factorv is aplready cldyed; ther is
not a single Vespa that we are. pro-
ducing. I am glad the industry
Minister is also heree. When I gn to
him and say “kindly give us foreign
exchange,” he says “go to the Finance
Minister.,” When I go to him, he save
“l have no Yoreign exchange, 1 cannot
give you and we will see what we
can do about It.” I can appreciate hir
difficulty. But at the same time ap-
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plications are invited for starling new
scooter Tactories jp  the country, [
have no grudge if more scooters are
produeed and f you had the foreign

exchunge. 1f you could give forcign
exchange p import compuncnts, you
can do so. But here is an industry

which was running but wh:ch s closed
because it i; net getting foreign  ex-
chanie and pnew industries are given
@ licence for manufacturing the same
typt  of thing:, Will not they also
need to import thuse components?
They could pot manufacture it 100 per
cent here, There seems to be no co-
ordination  between the Industry
Ministry, Commerce Ministry, Inter-
national Trade Ministry and the
Finance Ministry nor js there appro-
priate co-operation or understanding?
1 do not know where the thing goes
wrong, When I think of this, I am
reminded of the story of a small boy.
His socks were torn and he complain-

ed to his mother, His mother
having ignored it for some time
said: Take this one rupee and

buy a pair of socks. He was a
small boy ang had no experience and
he went to the shop and bought his
socks which were one or two  sizes
bigger, When he came home and
tried to put on his socks, they were
big; then he went to his mother and
sa'd: will you please make this to my
8#zr? The mother said that she wa:
busy and could not do it and directed
him to go to his sister, His sister
suid: you were teasing me yesterday
and go I will not mend your socks. He
went o his nuntie and  his auntie's
reply was g similar retort. The poor
fellow out of disgust lefy it and went
to sleep. His mother felt pily for him
and she cut i tp size in the night when
she could find some time because she
loved her son. Similarly, the sister
also loved him and not knowing that
the mo'her had already cut the socks
1o size, she alsg cut it further. So did
the auntie. With the result there was
hardly any socks worth wearing the
next morning when the boy wanted to
wear the socks Whep we start plan-
ning, we must first of al] have con-
tact with the people for whom we
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want to plan, Secondly, there must be
co-ooperalion with the people and
Lthen there must be co-ordimation in
planning.  If something is lacking in
thiz, the results will not be achieved.
There are brilliant people doing plan=
ning work; I must give them the
credit for their intelligence; they have
planned well but if they are not able
to co-ordinate and do mot have proper
contact with the people and they are
not aware of the situa.ion ang circum-
stances that are changing from time to
time, the resul.s are not achieved or
they plan in an exaggerated way . . .

An hon, Member:
proached the auntie?

Have they ap-

Shri Kamalnayan Baja): They are
all our uncles, brothers, cousing

8hri P, R. Patel (Patan): What
about your mother?
Shri Kamalnayan Bajaj: She is

quite all right and healthy; thank you,
We are going to have a Fourth Plan of
21,500 or Rs. 22.300 crores. If we can
achieve that target, I would be happy.
By levying the excise and oter duties
in the present Budget, the Finance
Ministers has reduced the target very
cleverly by Rs, 2,000 crores if not
more because the pub'ic sector pro-
jec's or the plan projects will cost at
least Rs. 2,000 crores more which will
be taken away by the Finance Minis-
ter. The plan target had been re-
duced. if not directly, in an indirect
way. Then 2,000 crores had been pro-
vided for the privale sector. 1 am
happy that this is provided for the
private sector, But looking to the
present market conditions, 1 do not
see how these Rs. 2,000 crores will be
coming out of the private sector. When
we approach the Finance Minister or
the Government officials, they say,
whatever be your project, if you want
money, the semi-Government institu-
tions will be providing it. Tf these
institutions are to provide the same
money it is not coming out of the
private sector; it is coming out of the
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Government resources; whether you
take it this way or that way, it makes
Nittle difference,

1 was just saying that I would not
Lhe the plun that we have made, to
be curtailed for this reason, that it
will have many political, economlic re.
percussions which wil not be healthy
for the country, becuuse, in the States,
even in the districts, the people have
been old that this project or that pro-
et will be coming in the fourth Plan
#ng 50 on and so forth, If you want
to curtail the plan projects or the plan
to Rs. 15,000 crores or Rs. 16,000 crores
and so on, that curtailment will be very
badly affecting the psychology in the
interior of the States in different parts
of the country. Instead of that, keep
your pruojects intact, but have some
built in adaptability constructed in the
Flan iself so that if jt becomes im-
perative, we can extend the period
from five to six or seven years

Six monthy ago, | was calculating
that <ix and a hall years or seven
yenty would be enough, bat today,
with the present budget, I think even
eiyght years will not be sufficient for
fulliiling the Plan. because our re-
sources are limited | It is not  only
thy moncy resources but there are
other resources,  How much of e-
sources 40 we have to manage our
projects, how much of talent and ad-
ministrative capacity to manage these
projects do we have?  Already, Lhe
pubiic projects which we have under-
taken are vielding low; our return on
them s very low  and it is very bad
1t = pot very encouraging We can-
not he very proud of them, Except
some individual public projects, taking
ar n whole, we are not able to manage
them properly.  In the same circum-
stances, with the same type of ad-
muniteniion angd with the same type
ol resources o manape the public pro-
jects. our return on the further caps-
city will be very low It wall -till
decrcase, and In viow of that. we
have to plén out and consolidate our
achicvements, and if we are able fo
have better returns, [ think we will
b doing a greater service to  the
sountry
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Mr. Deputy-Speaker: The

Member's time is up.

Bhri Kamalnayan Bajaj: Sir, there
ig very much more to say, but I would
only make one more point and sit
down. Very often the question of
monopoly has been discussed in this
House, I am not in favour of monopoly
myself. But in a planned and control-
led economy, where the prices arv
deterthined and fixed by the Govern-
ment, where licences arc given by the
Government. production is fxed by
the Government, we must try (o
understang what are the bad effects
of monopoly., It may be that the
planning is defective; it may be thal
licences are given injudiciously; it
may be that the priceg are not pro-
perly determined  The mistake may
lie there. But otherwise, even if
monopoly is there. and if they are able
to increase production in the country,
just in the name of socinlism, why
should we have the bogey of mono-
poly being raised and shouted every
time? I am not afraid of that I am
only saying this: when we have ail
the measures and the strength and
the power to curtail the bad effect of
monopoly, if monopoly has come .n,
and if some peoplc are able to grow
and develop in  the country faster
than others, why not allow them to
develop? If they are taking undue
advantage of the circumstances and so
on, are you nol able to curb  them
or limit them to their production und
prices and so on® If you are unable
to do sn. you have the powers and
vou must strengthen the  machinery,
instead of bringing measures by which
production in the country will g0
down. These are the things that we
must look into

Dr L M Singhvi (Jodhpur): Mr.
Deputy-Speaker. Sir, the first thing
that this budget discloses is that Shn
Krishnamachari is preparing himaelf
to be initiated as the disciple of Mr.
Parkinson. It appears to me that this
third budget within the past aix
months is not only a formidable farc
but represents what I consider to bo
an extremely disappetising and indi-
gestible food packet. It unfolds, If 1

hon.
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may say with all respect to the hon.
Finance Minister, a somewhat wven-
turesome policy of brinkmanship
al least in the ecomomic field.

The reasons thal have been adduced
by the hon. Finance Minister for
bringing about the supplementary bud-
get arc not altogether convineing,
although 1 sce nothing wrong in the
Finance Minister's coming forward to
thiss House wilth a supplementary
budget at this time. The supplemen-
tary budget, in my humble opinion,
represents g certain growing lag in the
efficiency of financial management and
financial discipline in the country.
It represents, if I may say so, a col-
lection of bizarre devices. of generous
gestures here and there and somewhat
unrelated departures and innovations
such as the provision for the econo-
mic rehabilitation of Ladakh

One cannot avond the mpression
that the real reason for the supple-
mentary budget is perhapg to finance
some of the consumption expenditure
of the Government of India rathor
than for the reasons thag have been
adduced by the hon. Finance Minis-
ter, 1 should Teally like to know
which of the five or six reasons
whirh he has put forward before us
he really pins his faith in, for bring-

ing forward and supporting - this
supplementary budget in the md-
ferm.

Sini Krishnamachari has said.—as

the International Bank has said be-
fore him-—that our country economi=
cally is in a bad way. This iz by
no means an overstatement. It
appears that our economy has heen
growing progressively more  flabby
and more sluggish. It seems {o me
that the pity of it all is that it should
have taken the verdict of the Inter-
national Bank to convince our hon.
Finance Minister and to bring him
to the realisstion thst our economy
is in bad way. It seems thag it is
one of our national fallings to accept
a verdict, either of praise or of
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blame, only whep it emanates {rom
foreign cxperts, Clearly, neither
alarm nor despair nor whole sale de-
nunciation of planning ag such would
furnish ug with a ready-made solu-
tion, nor indeed does it help to build:
up artificial battlements and tor-
tresses of shibboleths as  sometimes
in gelf-defence the ruling party has
tended to do. The growing need of
the hour is to take a straight, cold,
candid look at the stark realities in
which we find ourgelves enmeshed
and to free our cconomic thinking
from the deadweight of slogans apd
from the shackles of ideological pre-
judices. To do that, T should like to
say, there is no one more capable of
doing it than the oresent  Finance
Minister and [ would like to express
my regret that he has ghown no in-
clination to do it

There 15 nothing wrong, as 1 said.
in the Finance: Minister coming for-
ward (0o this House with a supple-
mentary budget but the  pertinent
point s, how far docs the suppie-
mentary budget really steer ug from
the financial erisis in which we find
vurselves; to what extent doeg iy im-
prove the climate for investment in
this country: to what cxtent does it
increase and improve our  enlerpri-
=ecs and increase  our  production,
our polentia) for export, our ability
1o gain mure productivily in the oub=
lic and the private sectors. How far
does it go to break the vicious gpiral
of inflation jn which we find our-
selves hopelessly entrapped? What
does it do to restore the dignity and
the value of our rupee in the inter-

national market and on  the home
front? 1y seems to me that there
is considerable foree in the argu-

ment that there is really a tight situa-
tion in our country; it appears to me
that the Government had not hoen
unwilling to injure (he reproductive
capacity of the hen that lays the
golden eggs. Only the other day
Mr. Bhagay admitted clearly on the
floor of the House that the capital
market in India was subdued. The
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depression in the capital market is a
depressing, dreary, sorry tale. What
does the Finance Minister propose to
do for reviving the capital market?
Does be think the measure; he has
already taken and has now introdu-
ced ig the form of the Finance Bill
No. 2 are udequate to revive the
copital market angd the climate for
inwvest. t in this try? 1 asx
him whether it was conslsteny with
constitutional propriety that all these
projecti and pti should
have been made on the basis of the
acceptance of the fourth plan of the
size of Ra 21,800 crores? Adter all,
this House is supposed to shape the
policies of this country. In the
scheme of constitutional functioning
that we have. ihis Parliament has A
essential right to contribute and 1o
construct the thinking on matters
veonomie. Are we then (o be pre-
senied with a fait gecompli, a cecl-
sion miready taken, schemes already
adopted and a plan tg which the gov-
crnment has already committed fit-
«elf? I should like to observe that
this shows a somewhat scant respect
for this parliament,

In this matter, the government
liave often spoken with different
voices. When the hon. Prime Min-
ister assumed office, he spoke of the
essential needs of the common man
—food, clothing, drinking water,
rura] clectrification and small quick-
vielding projects. This was a hope~-
ful sign. I thought, in the economic
thinking of the governmeni. Unfor-
tunately, the central theme of res-
ponsible pronouncements now and
then, however, have run the gamuy of
an opposite kind of thinking. The
Finance Minister and the Prime
Minister have spoken in bafingly con.
fusing terms, which are mutually con-
tradictory, which are sclf-contradic-
tory and whioch confounds comple-
tely. Only a little ower a fortnight
nge, the hon. Finance Minister gave
a plain warning against borrowings
and made a ples for basing the ex-
penditure in the fourth plan on 1
realistic assessment of the availabi-
lity of our resources He said that
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we must realise the need to live
within the available tesources. We
find after a fortnight that there s
no trace of thay kind of thinking in
this supplementar, budget. It makes
one reflect whethey the various pub-
lic pronouncements gre made with the
measure of responsibility whictr they
are expecled or assumed to be made.

The Prime Minister had talked not
iong ago o he need for consolida-
tion of the plan. Expand if you can.
but consolidate you must. This basic
need, it seems, has pot been realised
by this government. 1 have often
spoken of the large arcas of idle capa-
city in various gectors of our indus-
try, of the large-sale lotus-enting in

our industrial sectors both pub'ic
and private Is the Finance Minis-
ter in a position ¢n tell the House

that the idle capacity in this coun-
try would be made use nf jn g sntis-
factory measure? 1 am  afraid n?
effort is made to do this

1 should like o make o plea for
sulvaging the sound common  man's

approach propounded by the Prime
Minister when he  assumed  uflice.
1 should like 1that this approsch

is =alvaged and implemented in the
policles of the government, f our
planning ig not yo lead us Lo frustra-
tion or distress, if our planning has
10 be a basis for dellvering eavntial
goods and service to the common
man. [ come from a State where in
large arcag drinking water has not
been made available 1o the people,
where neaple are ficed with an an-
nual  and ever-recurring threat of
famine and gtarvation. We have don2
precious little {p improve tho lot of
that common man. I would -
trate by mentioning the examplc of
an idea, which I had the honour e
initiate, the idea of the establlshment
of a desert developmen! authority.
The Irrigation Minister was extreme-
ly helpful and was impressed by the
idea. There was a commitles an-
pointed by the government, which re-
ported favourably on the idea of
bringing into existence 5 desert de-
velopment authority or hoard A
whole year or more has nlapsed with-
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nut any concrete action belng taken.
1 have it on the authority of the
Prime Minister who wrote to me (o
say that very soon thiy would be
brought into existence. Yet, 1 am
gorry to say somewhare in  the
burcaucratic cobwebs of thi; govern-
me, the idea is stuck up.

As 1 understand it, there is an
overall gap of Rs. 7,650 crores in the
resources for the fourth plan. This
is divided between external resour-
ces gup of about Rs. 4,000 crorey and
internal rupee  resources  gap cf
Rs. 3,650 crores. How do we propose
to bridge this gap? My feeling iz we
cannot expect, in spite of the rosler
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only a beginning of a series of tax
measures to provide for the plan re-
sources in g way which is bound to
bring considerable hardship to the
common people of India. I should
also like to say that the plan is too
hidebound and too much confined to
the study chambers of some acade-
mic people, This. I think, is becom~
ing increasingly correct. We find that
the realities of our economie situa-
tion tend to be neglected in the Pla:-
ning Commission. There iz much 10
be said for iating the c

people with the formulation as well
83 with the implementation of the
Plan. It would be 3 mockery to ask
them only to implement a Plan in the

picture entertained by the g -
ment, more thap Rs. 3,000 crores or
thereabouy in terms of foreign aid.
This would, therefore, leave a con-
siderable gap of Rs. 1,000 crores on
a flay basis, but as a matter of fact
n much bipger gap. because out of
this. we wil] have to pay somcthing
like Rs. 1,400 crores by way of re-
payment obligations  including  in-
terest on foreign loans. It these
Rs. 1400 crores are deducted from
Rs. 3.000 crores, it seems only ubout
R« 1600 erores would be available in
termy of foreign aid for investment
1 should like to know how this large
gaping gap is to be filled. How do
we raise the intermal  resources of
Rs. 3,850 crores? It is expecled that
the States would raise abouy Rs. 1,000
vrores. 1 think jt is extremely doubt-
ful ir the Staies would be able to
do su. The private seclop which, om
the admission of the government and
its responsible spokesmen is depres-
sed and subdued nang inaclive is sup-
posed to raise Rs. 2400 crores, not
o «peak of the considerable jncrease
in the cost of each and every pro-
ject. on account of the spiral of infla-
tion in which we are caught.

I should ai=o like to emphasise
here. besides making this query as
to how the Finance Minister pro-
pose; to bridge these gaps, whether
the present supplementary budget if

formulation of which they are not in-
vited to participate or to contribute.

14 hrs.

It is a ghocking fact that out of
our total imports of Rs. 1,200 crores
in 1963-84 maintenance imports
accounted for abou 60 per cont and
development imparte only 19 per
cent. It these figures arp incorrect.
I would like the hon. Finance Minis-
ter to correct me. 1 should like o
know also as to wha; wag the posi-
tion for 1964-65. This iz an obvious
distortion in the economy and this
i= gn imba'ance which must be cor-
recled. I should like to krnow whe-
ther any steps are proposed to be taken
fo= correcting this imbalance and whe-
ther the steps taken have proved tn
be cflective. 1 shoulg also lik, t7
know whether we are goind rnly 1n
pav lip service to the so-calied im-
port substitution programm: or tnce
Government has formulated n rom-
prehensive import subgtitutinn pro.
gramme.

From the point of view ' foreign
exchange crisis, with which we are
beset. therp is something *u be soid
for the supplementary budpet. How-
ever, I should like to know whether
the Government is pursuing the jdea.
and whether the Government think:
that it can be pursued surrcssfully,
that a moratorium should %  im-
posed on our repayment obligations.
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If that is not dome, in my opinion
we arc going to face considerable
difficulty ang hardship and we may
not be able to meet our repayment
obligations,

I should like to know whether the
kind of sustained dynamism in
building up our exports is scught to
be generated by a kigh cost and low-
productivity economy, which seems
to be favoured, particularly in the
public sector. How do we gef this
sustained dynamism in our exporis?
Merely by talking about it What
specific measures have the Govern-
ment taken all these years to see
that the cost of production in our
country is Jower and our productl-
vity is greater?

I should like to comment only
briefly about the decline in the
growth rate. This is a matter which
15 of great concern to us. This is a
matter on which the Finance Minis-
ter owes a really detalled exalanation
1o this House whether the thesis ex-
pounded by Shri Masani iz correct.
There is no doubt that this decline
in growth rate, if ft js maintained
over g period of time, all our hopes,
all our expectations and al] the pro-
mises that the Government is making
day in ang day out are going to be
belied, are going to be broken,

The question of inflation looms
large over our horizon. Only this
morning we talked of inflation and
of hunger marchers. There is no use
of talking of the present political
factors in situations like that. The
Governmeny is responsible b~eicallv
in & democracy for providing the
basic necessities and services to the
people, particularly In a self-prociai-
med socialist country. It seems o
me that inflation has beer really
galloping and we had losg all control
over any strings that might possibly
have held the growth of inflation. We
were promised a Price Stabilisation
Board as a measure of Government’s
earnestness to fight Inflation. This
hag not come sbout Several mea-
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sures have been promlseq now ant
then but none of the measures, it
seems, has been implemented in a
sustained way, in & consistent way
and in an effective way. Shortages of
food and of other essentlal commodi-
ties gre really reaching an unendu-
rable limit and the Government.mu .
make ap effory really to fight ouy in-
flation rather than give us magnilo-
quent sermons on what gocinlist eco-

::::-’ or planning s likaly to pro-

I should like, before I conclude,
to say that the House and the country
have greatly welcomeq and sUppot-
ted the position taken by ‘he Gov-
ernment  in Kashmir Certainly, it
has been a measure which has ins-
pired the confldence of the Eeople, 10
@ certain extent at least, in thia ex-
tremely difficult matter. For onoe
Government have acted. For onee
Government have come to thp kind of
pelitical conclusion which they should
have come to much earlier. Not
only the Government but also some
of the opposition parties should have
come to that conclusion much earli: -
We were deluding ourselves with false
hopes and illusions. Reaily gpeak-
ing, if this budget were = for ihe
Rreater defence effort required in this
country, we would have supporicd
it withouy g question. But, it geems
that there is room for considerable
doubt that this supplementary bud-
get is really noy intendej in any pal-
Pable measure for the better defenc:
of the country.

On the crosy roads on which we
stand today, I think it is necessary
for the Governmen; 1o take the coun-
try into its confidence, particularly n
50 far as the shortages of essential
commodities and the rlsing spiral of
inflation are concernsd. I am sfrala
that the Government have not done
adequately by the people of Ineia
and by this House in explaining to
them how they expect and hope tc
solve these burning problems of the
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Shri K. N. Pande (Hatu): As ihc
time is very short, 1 want 1o speak
only on & few points, One thing i«
thay this type of taxution and budpe:-
g is really cousing monotony, 1 do
not find anything new which will en-
thuse the- people to give as much o
the Government demands. Ay a time
Wwhen our border is i danger, nobady
can deny that there should ngt be
any taxes. He is prepared to do any
sacrifice and pay whatever is demand.
«d of him. At the same time, he
wants some bright future also, so that
he may be in a position to pay more
and morc. In the circumstances in
which the Finance Minister is placed.
I think nothing more can be done_ bui
I do expect something from him. 1
want that something dynamic should
be found out =o that the people may
also think that we are heading to-
wards gocialism. There is no objec-
tion to paying the taxes T find that
he ir poing to help the cultivators
also to some extent in order to boost
their agricultural production. 1 shall
sav something sbout that a few
minutes later. But one thing that T
wanyg to tell you is that the impact of

* these taxes which are imposed is going

to cause a heavy burden on the peo-
ple. For example, the tax on high
class diesel ol] will naturally increase
the enst of tramsport and therefore.
it will increase the prices of all - the
commndities. This is only an example
and T have no time to deal with the
other factors,

In view of the fact there is a large
numbér of unemployed people, wha
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have no of bsi , and
alsa there ls heavy pressure on agri-
¢&ltural land. In many States people
are suffering from drought conditions.
Of* course. there is a little relief now
affer the rains but still many States
faee  these conditions. These taxes
W1l therefore. cause & heavy burden
o,.";h{* people. [ want the Finance
M'i' ister to consider this matter  ard

ide for more and more employ-
mcnf 1o the people. If there is un-
l"l'liplﬁ)'l‘ﬂt‘m the burden wi'l natural-
1y be very heavy This is an Impor-
tant noint which the Finance Minister
should think over.

Py -\\’II“I {[4] r:ul bl,"ﬂ'l'!.' l’llm one more
M.!ﬂgehl'l(}ﬂ. There js conceniruation of
wealtl taking place in a few hands
in_pite of the precautions bhoeing takep
by, the Government,  If yoti give licen-
s of big industries to g few people,
Didurally weulth will he concentrated
ity fewer hand.  Can you noy think
of gerentralising big industrics so that
the wealth gews dvided I smal?
people in the ev-operative seclor can=
not, function  satisfactorily,  let  w-
divide them, so that the -vcalth is olse
divjded into so many hands. You
should consider over glso 1o industria.
lise*. the village: the rural areas. |
do not say that everybody should get
mot den: than Rs. 100 a month; 1 shall
he:aatisfied it everybody zels at least
R=. 453 or 50 per month. But are ynu
providing any means a0 that the per-
aon is able to earn that much?  Unleas
vor' industrialise the rural areas. thie
i net going to be achleved. Whnt
aftjon are you taking ip that ronnee-
Mgn> The same old people apply for
Jicences and  the same people arc
givep Ticences. No impetus i« given
1o those smaller people who can set
ugy small industries in the rural areas.
Yuou. know that in the villages there
ig.fragmentation of land holdings
Whese are no big holdings, and now
after. the Land Reforms Act there iz 2
ceiling also.

“%iu have giver some relief in the
‘atter of implemenis which are being
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imporieq for agricultural purposes.
But who are the people who are go-
ing to import such implementst It i
only o few people. My suggestion in
regard to agricultural implements is
this: Is it necessary ai the moment
thay they should be jmported? Can
You aot have them manufactured in-
side the country? If you can manu-
facture here many  industrial items
like heavy machines this and that; can
you noi manufacture tractors, small
tractors and other implements? Even
in the Punjab, on o “mall scale, agri-
cultural |mrllrrn('nls are being manu-
factured,

I do noy know what else is going to
be ymported. Anyhow. even if they
are poing to be imported, it is golng
to henefit only a few people with big
holdings. who are incapable of eulti-
vating all the lands that they possess.
Because, though the ceiling ix there
on account of litigation these farms
are still intact but they are not heing
cultivated.

One thing more.  You jmay go on
importing  agriculiura]  implements
But unless vou  provide facilitios for
irrigation to the people, how can you
expect that the  agricultural produe-
tion will be increa‘ed? Have you
cver thought of that” Hasz our Fin-
ance Minister pven  any thought to
this aspect” During our three Plans
vou have noy been able (o achicve the
targets in respect of irripation. What
are the deficiencies, and how cian those
deficiencies be made up? Cun you
Rive come thought (o it? Unless these
defic encies  are  removed 1 think
whatever be the amount of effort you
are going to make ang4 whatover be
the amount of money that yo, are
Eoing 10 invest. you will not he ahle
to have the increaseq production that
You want in the agricultural sector

Sir 1 will take only two or three
minules more ond fininh. One thing
1 could not understand. It was dec-
lared a few dayc back that cemeny it
l‘oml to be deeoﬂ!ré]‘lu! I cannot

3 the  ec ice of this
thing. Cement s such an industry,’'{
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can teil you, where the cost of pro-
duction on an average was based on
the cost of prodyction of a factory
which wag the most inefficlent unit.
And on the basis of that cost of pro-
duction there was not a single unit
among the factories which was not
making huge profits. If in spite of
these profits the {factories could not
make any efforts to have greater pro-
duction, then do you think that by
decontrolling it they are going 1o pro-
duce more? And for more production
a number of things will be required.
Where is the machinery? And have
you got foreign exchange to import
the machineryy And can it be possi-
ble to expand it within two, three or
four months? What happened?
There is a great defect in the distribu-
tion of cement. A major portion of
the cement that is produced in the
factories is allotted to the public pro-
juets like irrigation ete., and it is being
sold in the black market. You can
have any quantity of cement at the
cost of Rs. 20 to Rs. 22 per bag from
these projects through contractors.
Wherefrom does it come? It is com-
ing from the allotment to the govern-
ment projects.  If the allotment is still
to continue, then it means that that
cement is going to be sold in the biack
market. Ang because some quantity
will remain with the factory, nobody
can say how much they will demand
after thig deconrtol is announced.

I shall requesy the Finance Minister
1o consider about this aspect also. Is
he satisfleq that there is enough pro-
duction in the country thay cement
should be decontrolled? If there is
enough, then he should have a watch-
ink machinery to see that the people
Ret cement at a reasonable rate. If
It Is not enough, then he will have to
create 8 machinery to sep that the
cement that is available i; distributed
properly. And T have my own ex-
perience about the working of the
machineries which are having a watch
over the distribution of many mate-

:;.i:,' S0 I want them to consider
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Then 1 want to urge upon the Fin-
ance Minister gne thing. Till I heard
the speech of my hon, friend Shrimat
Tarkeshwari Sinha yesterday | could
nnt know that some announcement
had also been made to luvy tax on
cash savings certificates Once e
Government announces something,
the Government's word hag great im-
portance. angd some sanctity is attach-
ed to the Government's words. If
once an announcement is made by
Government that twelve-year boads
or something like thay will be tax-
free, and now you are announcing
that they will be subjecled to taxation,
how will your words carry weigh!
with the people? They will in futur=
always take with doubt whatever an-
nouncemen! is made py Gowvernmen'
I hope you will reconsider the am-
nouncement. [ request the Finamee
Minister to kindly make it clear, o
that there may be no confusion in the
minds of Memboers. And 1 want that it
should not bring a bad pname 1o you,
becawse [ know that you are the man
who ean give a new light to the whole
thing. In such difficult times I can
reali'e your difficultiecs. Bup T re-
quest you to  consider and find out
ways by which you can give a new
light to the people, so that enthusiasm
may he created in the minds of the
people thay at least Governmen: is
sincere and earnest in establishing
soclalism in the country.

Sir, that is all that [ wanted to say.

The Minister of Flnance (Shri T. T.
Krishnamachari): Mr. Deputy-Spea-
ker, Sir, I cannot say that it is easy
for me t deal with a]] the matters
that have been raised by hon, Mem-
bers in the course of this debate. As
the Bill has been called a Finance Bill,
naturally hon. Members have a right
In dealing with subjects not partlcu-
larly related to the Bill itself but with
matters of general administration [
can have no quarrel with it

I also realise that a measure of this
nature, at a time when you don't noc-
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mally expect :L dnu raise a certain
a of Norml!l.\r .
budget is a roul.l.ne. and the routine
aspect of it iz mccepted, and then
people start looking into the particular
provisions of the budget. Bug this is
something which js outside thy norma)
routine; and maybe, that has caused
some misglvings in the minds of cer-
tain hon. Members who generally sup-
por! EUVEINMENt MEASUTes.

As 1 said, iy is  difleult for me to
Jdeal with the wide variety of subjects
that have been raised—about prices,
abouwt administration of the States,
about  various irrigation projects,
about the Plan. and a host of other
things besides,

Also, there were some references
made t0 me personally, [ was told.
Ang Yoking into the report of the
speeches | find that one hon, Member
18 supposed to  have placed on the
‘Table of the House some document. 1T
would like tnp have the benefit of see-
ing it. ro that if 1 cun possibly afford
o wepty. 1 eould.

Mr Deputy-Speaker: Ha« any docu-
ment breen placed on the Table?

Ehri T T. Krishnamachari: Tt re-
ferred tn me persona'ly.  which e
really of o consequence.  Of course,
i T had made mistakes, naturaily . .

Mr. Deputy-Speaker: 1 find po dn
cument ha: hecn placed on the Table
of the House.

Shri T. T. Krishnamachari: This is
menatinneg by an hon. Member.

Mr Deputy-Speaker: He only re-
ferred to that; he has pot placed it
on the Table

Shri T. T. Krishnamaohari: Any-
way, it does not matter; if he has no!
plared % on the Table. it does not
matter. Thery are. of course. perso-
nal retesences made fo me, 1o which 1
would cike o ocefep ot the end, be-
rause T do not want to spoil the at-
mnephere for my replies by referring
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to my own personal matters which
really are of no conseguence so far a-
the House ix concerned. I could. if
the House is in a mood to be enter.
tained, tell them my life-history. It
may be that one or two hon, Members
know about it. But quite a lot of 1t
is not known, 1 could tell them my
life-history if jt would pe interesting
to them.

Sbri Dajl (Indore): Why does my
hon. friend not make a move?

SBhri T. T Krishoamacharl: 1 was
coming to it. I am hoping that when
T lose my job, and if 1 live there-
after, which seems unlikely in order
to make a living 1 should write my
memoirs, ang somebody would pub-
lish them not here in this country
but elscwhere perhaps. But before
going to that aspect of it, I would
like to refer yo one maotter to which
my hon, friend Shri K. N. Pande and
Shrimati Tarkeshwari Sinha had re-
ferred. | am sorrv | wa' not here
when my hon, friend Shrimati Tar-
keshwari Sinha spoke. She is a per-
son of great talent and considerable
knowledge of the intricacies of the
financial mechanism that controls
this country. She was a'so the chair-
man of the National Savings Organi-
sation. She complained about the
new scheme of certificates being taxa-
ble. It is not as if, As my hon. friend
has mentioned, that there ha- been
any going back on any certificate that
has heen icsued as a non-taxahle errti.
ficate, and the levving of a tax on .
That is not right. The certificates
that arc non-taxable are nnt taxahle,
and they stil] continue to be s0. Peo-
ple can buy those non-taxable certifi-
cates. But in view of the fact that
current rates of interest are high, we
had 1o raise the rate of intercst
If 1 haq raised the rate of interest
for the non-taxable certificates, the
advantage t“at e bring taken of
those certificales by certain scetions
of the nublic who bay very high
rates of taxation will Continue to be
taken So the idea was that those
who wanted to lake advantage of
these non-taxable certificates for
Investment of large amounts in their
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own names and in other people’s
nameg should not get the benefit of
the higher rates of interest. 8o, the
rateg of intercst were raised in such
a manner 85 would be profitable for
people who did not pay a high rate
of tax. It was carefully worked out.

If the rate of interest Is 8} per cent,,

s it is in the scale, quite a number
of people who probably have an io-
come of somewhere about Rs, 25,000
will find it attractive enough to in-
vest in it and even accept a tax lla-
bility, So, it is neither a fraud on
the public nor a going back upon any
promises that had been given in the
past.

Shri Daji referred to some case in-
volving some customs offence, which
had been adjudicated upun. Inci-
dentally he had paid me a com.
pliment  which | do not deserve
because 1 had done nothing about
it. M is wrong for people to
think that Governmen: interfere
in these matters cither for or against
a party, becuuse any purly whoever
it Is, must be trealed fairly. The
officer who did conduct the procced-
ings is competent enough to take his
decision, and he has mude a decision:
if hon, Members npprove of it, it is
all right; it may be thal somebody
does noy apprave of it; anyhow, {he
party affected has a right of appeal
to the board. But these are matlers
in which the ultimate decision de-
pends upon the authorities who handle
the matter and as I have said, I
have np influence eithey way, either
to mitigate the punishment or ensure
arquittal or to  increasse it. If my
hon. friend fecls that Government is
fair, well, so far so good.

My hon. friend also mentioned
about concessions to industries, So
did my hon. friend from Goa. The
position of Government which belicves
in, at any rate follows, a policy of
encouraging a mixed cconomy is ox-
tremely difficult. Inevitably they fall
between two stools. As regards mix-
ed economy, again, I do not know what
the mixture is, but ultimately per-
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haps, a mixture which is half and
half would be a good thing. But in
following a mixed economy . we
offend people who are in charge of
industrics, dyoassies which cootrol
them and the other investors who gel
money from them. At the same lime
there arc people who fe¢] that there
is concentration of wealth, there is
misuse of money power und Govern-
ment are not doing what they ough
to do. In fact, in human nature, .c-
quisitive lendency is o thing which
remains all the time. Short of a o
ciety in which the S'ate owns every-
thing, all that one can do in order
1o make ‘he distribution of wealth
and, therefore, power even, is to con-
tinuouszly kecp on chopping off the tall
poppics whith are noe good, which do
not grow and which do nol serve any
purpose, so far as the economy of the
country is concerned, and that is
where come the csiate, duiy, the gifts
tax and so on,

One hon. friend complained aboul
my expendiure lax. In fact, it is my
regrel, a regret which [ think ~ould
be remedicd before long that the ex-
penditure tax is nol taken scriously.
We have not yet got the mechanism
for making the tax sufficiently active.
While T may not go as far as Pro-
fessor Kaldor does—it may be that il
somebady like the single-tax George
comes info being. he might say. lot
us have anly the expenditure tax ind
nothing else—] feel tha' spending
money which ought 1o 70 into savings.
and, thercfore, for boilding up the
economy. is a thing which has o be
restricted considerably. [ had a biro-
chure from a friend the other dav—and
he wanted to see me thereafler—on
how to evolve a taxless society. 1
had to tel! him that being sixty-flve
years old, the evolution of something
new was not in my sphere, and he
had to opreach. {therefore. o 1he
vounger people. if he wanted o tuxs
less society.

But, coming back to the exnenditure
tax. T would say that theoretically it
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would be a very good tax and the
only tax that needs to be enforced if
we could possibly do it. But I think
that” before the year passes, the
mechanism for the purpose of imple-
menting the expenditure tax would
be properly forged.

Of course, | made a mistake on
previous occasion in 1957 by making
the expenditure tax very severe; tha.
would have been all right if that was
the only tax. [ have learnt, and now
the tax is at the moment 15 per cent.
If it is effectively implemented, that
is the way in which we can stop this
conspicuous spending. When people
celebrate a big marriage, they spend a
good deal on it; in fact, any marringe
that is ce'cbrated probably costs Re
15,000 1o Ms, 20,000, 1 know that
middle clas people get ruined bout
it. I know ecwen in the days when
things were nol very costly. when 1
had the responsibili'y of gelling six
nieces married one after thy other,
very nearly [ had to give all my spare
cath, People do spend a ot of money.
and amy man who performs a marri-
age and spend a lot will have 1o payv
expenditure tax during that year.

Coming back to the points iamsed
by Shri Daji and Shri Alvares, 1
would submi. thay functioning as we
do under certain circumstances, and
under g philosophy which allows pro-
vate enterprise to function, all that
we can do is what we are doing now,
but at the same time to take more
vigorous steps to see that monopolies
which are dynastic and which have
great power both economic and poli-
tica] are kept curbed.

I personally feel that there is u lot
to be done. Bul there is no single
solution to the problem. My friend,
Shri K. D, Malaviya, who gave a quall
fled approval to my proposals, also
mentioned that 1 shall never reach
destiny, which we all want to reach,
the point of destiny if T did not
nationalise banks. I dp not know if
it would be a good thing for me to do
it giraightway. If I want banking to
be very largely under what you might

call public control, the expansion of
the State Bank ig a possibility. 1 do
not say it should be ruled out; I do not
say that the nationalisaiion of banks
or greater control over banks should
be ruled out. But we have a weapon
at the moment in our hands which 13
capable of a considcrable amount of
cxpansion. 1 am glad to say that that
instrument, which did not show signs
of promise, is showing up better now.
We are having a number of young
men who are running the institution
and running it better,

That is where [ come to the puint
raised byssmy' friend, Shri Pandey,
about credit to agriculturisis in ways
uther than what is being done at the
moment, that is through the co=npurs.
tive scetor We are reully thinking in
lerms of ; village bank or rather »
biank amongst group of villages man-
ned by a single person who will  get
to know the people of the area and
will gerve them and would, incidental-
iv, also be a foral point for gnthering
EaVvings.

1 got an invitation 1his morning
for a bank of that nature being vpen-
ed in the Shimoga district in Mysore.
1 hear snother branch of the State
Bank of that category js bring opened
in Rajasthan. If the experiment suc-
coeds, after six months. T think it will
be the way to get nearer the peaple
and 1o serve them. The State Bank
and its subsidiaries might undertake
this work.

Shri Kamalnayan Bajaj: Will they
be subsidised?

Shri T T. Krishnamachari: To an
cxtlent, expenses of such character ard
subsidised. But the bank itself will
not be, because it will lend money
and get a return

wnri Kamalnayan Bajaj: Wil the
same facilities he afforded to private
banks*

Shri T T Krishnamachari: There
is nothing to prevent private banks
from going and opening branches in
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villages. 1 am sure if they do, they
will collect money. | hear that a bank
of which the hon. Member is chairman,
opened a branch somewhere in UP,
near Aligarh, ang after six months,
they gathered about Rs, 40 lakhs of
deposits. 1 think the hon. Member
can use the instrument that 1s in his
power to go down the willages and
undertake this task of serving the peo-
ple.

Finance (Neo. 2) Bill

I would like to tell my hon. friend,
Shri Malaviya, that socialism, ag we
call it, has differerent connotations.
But broadly, it is one thing, that is,
a sotiety in which every man feels he
has a ghare and he is a part, where
talent is encouraged, where opportu-
nities are available and where ne-
body who wants to work really is
denied it It is not going to be built
in a day. It wants hard work.

The trouble about us is this, that
we want a number of things without
the necessary discipline, There are two
ways to build this economy, if 1 may
be permitted to dilate on it. Ono is
following the ¢xample of gome of the
East European and Asian countries.
having a totali arian controlled eco-
nomy. The alternative to it is a co-
operative economy in which en'ight-
ened sclf-interest means  everbodv
dicciplined, and socialism meang that
It i go'ng to take a lot more {ime
This generation perhaps may not «ce
it: *he next generation might. In fact,
with our tax svstem, imperfect as it
ix, 1 think it will help tu a consider-
nhle extent in levelling down, while
at the same time the economy will
help prople to lavel up.

Having said tha! for Shri Daji, Shri
Alvares and Shri Malaviga. 1 would
like to deal with this question
of prices  Prices. at  any rate.
high prices.  are the bugbear of
anv Finance Minister, In fact. if
prices were steady, a Finance
Minister's  task  would be easier.
He could know where he could get
his savings, where he could get the
money for drvelopment purposes, what
he could encourage and what he could
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not. But unfortunately, while the
Finance Minister at the Cenirc has
undoubtedly a responsibility for the
wellbeing of the economy, he has
not got the power, The defect is not,
if | may be pardoned for saying sc,
personal, may be another Finance
Minister may be here tomorrow, but
he will be in the same position. It
is s.ructural.

In fact, when we speak about agri-
cultural prices, hon, Members rightly
Eet excited and angry when we find
prices are rising and food not being
available. But essentially the area
which can control prices to some ex-
tant, happens to be the Stafes, and we
have 16 States. Naturally, the Chief
Minister of a State has got to have
his ear to the ground; he canno. have
his ear connecled to a telephone from
Delhi. If he does that, he would not
be there long; he has to have his car
to the ground. That is where we find
the apparcent differences that nccur
and are publicised, one Minister want-
ing a zone, another Minister not want-
ing it. If vou take away a xone, the
producing States will suffer, because
the pressure pockets would certainly
attract all the foodgrains If you do
not take gway the zone the pressure
pockets suffer a little more, unless
vou import foodgraing or procure
them

In fact, T envy anybody who is a
Food and Agriculture Minisier. 1 do
not envy those two very good piup'e
about whom Shri Masani meationed
in the discussion a few days lack,
because my late Jamented friend. Rafi,
was born under an extremely lucky
star. Whatever he did, went right.
Of course, he used to take 5 lot of
pride in the fact that he did gambie
and the gamble always came off. In
1853. he decontrolled—and we had
two very poog vears. 1054 and 1955
He is not alive, unfortunately. 1 wirh
he were

Shri Eamamavan HBaja): Things
would have been better if he were
alive,
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Shri T. T. Krishnamachari: |t would
have been better if many people now
dead were alive, and many people
who are alive were not alive. it is
mot in our hands because, fur one
thing, even astrologers cannot tell
that. Astrology itself says—never
predict & man's death. May be a
clairvoyant might, but  astrologers
«don't.

I am told Ha-
(Interrup-

Bhri R, S. Pandey:
weli Ram predicts well
tions)

Shri T, T. Krishnamachari: I have
never heard anybody prelicing my
death.

An hon. Member: They have pre-
dicted higher position for you.

Bhri T, T. Krishnamacharl: There-
fore, the position of the Food Minis-
ter here at the Centre, without ade-
quite powers, without any control
over production, who can unly do one
thing, import food, is very difficult.
When we speak of overall responsi-
bility for the economy, when we speak
about prices, let me frankly tell you
what is the Finance Minister'; res-
ponsibility for the prices. Wnen pri-
ces have risen, what could tne Fin-
ance Minister do? If he had money,
be could import. import not in small
qQuantitics, but import in very large
quantities. If we want the price of
wheat {0 come down, we should im-
port 25 million tonnes. Prices of
wheat, rice, of everything, will come
down. But we cannot do that. It Is
mot available. He can only sub-
sde to some extent, If he wants
a regimented economy where who-

mle trade is largely in the
bands of the Government. even
thai * is resisted  The only thing

that he can do s to control the
monetary system in  an ineffective
way, because the monetary system
today does not cover the entire
operation of money structure There
is a lot of money outside the bank-
ing circle. T am not saving that I
have no responsibility. hut when we
talk about prices whep we talk
about prices in Delhi, we are speak-
1054( Ai) LSD—48

ing about a thing which is far away
from where it operates, without any
control over the men and material
that contribute toward: a price rise.

15 hrs.

1 get all the trouble, the headaches,
because our prices rise, because a
price means that | have to give in-
creased dearness allowance. a price
rise means that 1 have to pay more
money for many of these public sec-
lor projects and public utility ynder-
takings a price rise meang that our
budget figure grows., But I would
like to deal only with one narrow
aspect of price rize, whether this
budget would increase prices

I do not want to claim that I am a
wizard, I am not. ] am a common
man with | suppose a common man's
common sense and nothing more. 1
have no illusions. I cannot do any
day-dreaming at this time of my
life. All that I can do is probably
doze during the day and nothing else.
But the fact is that | have a sense of
resposibility as the Finance Minister
of thiz country and a member of this
party. I am not going to go and cut
my nose 1y spite my face, and put
my party in a difficult predicament.
In fact, what T have tried to do in
this budget, where there are certain
imperatives attached to it, not the
one that Shri Daji thought of, is to
see as far as possible that it does not

touch the people, Of course, my
hon. friend Shri K. N, Pande or
somebody seid that bus rates will

rise. Again you must not forget the
fact that all the reflneries in this
country are not cupplied with ol
from our own oil wells. It is bought
with harg cash and hard currencies.
ang that is what is now scarce. If
peaple decide that because of the rise
in the cost of petrol, if they were
using their car. ssv. for 20 miles.
they will reduce it to ten miles, it is
a goog thing. Even if | do not get
the revenue, a curtailment in petrol
consumption would mean a saving of
foreign exchange for other good pur-
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poses, So with diesel oil. 1T int.iT
dentally it costs a liitle more, ta_n
rates go up by two annas a mile

and bus rates by oOne Dpaisa per
frip . . .
Shri Bade (Khargne): As soon

as your Bill was introduced, all the
shares in the market have gone
down, and the price of things has
fone up.

Shri T. T. Krishnamacharl: Then
1 think we should have no budget. 1f
every time you have a budget the
dealer, in the market raise their
price. we should have no budget. I
think that would be a good thing,
but they raise their prices uncon-
~cionably for any reason Whatever.
In fact, I may tell the hon. Mem-
ber that when we changed over to
the decimal system, all the changes
were for the benefit of some middle
man_ When there iz a flood, prices
g0 up, but when the flooqd disapprears
and normal conditions return prices
do not go down. mercly because
they think that they can charge
what the traffic will bear, not be-
cause of my budget. Therefore, I
am coming to the very narrow
point . . .

Shri K, N. Tiwary: Diesel oil is
used for agricultural purposes Are
yvou thinking of reducing its price?

8hri T. T, Krishnamacharl; True.
for agricultural purposes I must pro-
vide some diesel oil. T must imporl
something if tractors are going to
work., That is why I thought I
could give some subsidv is regard
to engines using diesel oil. Besides
the diesel oil used for agricultural
purposes happens to be light diesel
0il on which we have reduced the
duty substantially,

Shri K. N. Tiwary: They cannot use
it.
Shrl T, T. Krishnamachari: There I

think that my hon, friend is wrong.
They can use light diesel oll.
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Shri K. N. Tiwary: No. The diesel
that is used by bufes is the diesel that
is used for agricultural purposes.

Shri T. T. Krishnamacharl: We have
light diesel oil and supply is available
in the country. Ewven in Barauni ibe
offtake of light diesel oil is small. and
that is why we substantially reduced,
by about Hs. 120, the price of light
diesel oil.

Shrimati Tarkeshwari Sinha (Barh):
But it iz not usually available. When
the diesel pumps are there, nobody
knows if they are light diesel oil
pumps or net, and the farmer has to
pay the price.

Shri T. T Krishnamachari: We will
ensure hereafter that diesel oil pumps
do indicate it. and give wide publicity
that light diese] ol prices are very
much cheaper. But T ean tell ‘he hom,
Member that the man who buys is not
such a fool. He knows, The whole
trouble about us city-bred people is
that we think that the villager is izno-
rant, but T am afraid he is not. He
is quite knowledgeable. He is perhaps
even more knowledgeable than some
of us who try to ordain things for him.
He is extremely knowledgeable,

‘Then there is the question of per-
centage of rises. It is said that irom
and steel prices will go up. Yes. they
will. The area of Increasse will be,
maximum about 3 to 4 per cent for
the wvarious tvpes. In the case of
copper, it will be 4 to 5 per cont. T
the hon. Member permit me, or rather
if the House permits me, it is my
intention to give some kind of relief
to the industries which produce the
ond-product using copper, so that we
can perhaps offset the increase in this
Something like that could be dome.
The matter is being invesligated. Bt
hon. Mémbers alsfknow that the price
of steel, which is.gffected, and the price
of copper in the market are much
higher than, considerably hicher tham
the landed cost.

Hon. Members made a refcrence to
economy in expenditure. I would like
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to tel] them that onc of the things that
we have been discussing with the
various State Governments, in order to
find resources for the Fourth Plan, is
to find out how we can economise in
expenditure, It is not quite so casy
because these instruments of Gowvern-
ment, particularly the spending instru-
ments, are set. I have been (rying
very hard to gel my colleagues in the
various departments to reduce expendi-
ture. In fact, 1 think there is room
for a reduction of expenditure of at
least 10 per cent, because, while on
the one hand your developmental
necds increase your staff in certain
directions, unless, to counter.balance
it, somebody looks into thai{ area
where it is no longer necessary to kecp
a big staff, I am afraid our expenditure
will go up. I can tell hon. Members
that I am applying my mind to it, but,
again, as I said the other day, a Financy
Minister draws hiz power in regard to
expenditure from the House. and by
the insistence of hon. Members, no
matter which section they arg from, If
they are economy-conscious, the
Finance Minister gets his power from
them. He does not get it exactly from
his colleagues in Government because
every enlleague would like his depart-
ment to gort of go up; it is sumebody
who is out:ide who can help. Infact,
on this question of resources for the
Fourth Plan, one of the items that ] am
thinking of, and 1 have carried the
Deputy Chairman of the Planning
Commission with me. is to cconomise.
Even the other day in Bangalore we
were urging the State Governments.
Of course, their offers are small. 4 to
5 per cent, it could be much more.
We can cconnmise considerably in
buildings. In fact, we have really
brought down the standards of public
buildings, brought down the area, and
even there there is resistance. After
all. in spite of the talk of socialism we
are conscious of these gradations. arti-
ficial gradations, in socicty. How ecan
a person who is a Deputy Sceretary
live in a house which Ras 700 sq. feet?
Of course i 5 deputy secretary retires,
he goes home and he will have to live
anly with 700 sq. feet; it is very diffi-
cult to buy a house in thir country.

That kind of thing happens and an
attempt is being made very seriously.
There are certain areas where economy
is difficull. For instance, health, edu-
cation. employment, though in certain
directions, we may economise for the
time being but it may not be aceepted,
I do not mind telling the House that I
was arainst going on increasing the
area of universily education. Some-
body might think that T am illiberal
that T am philisting or wmeducated:
perhaps 1 am. If we go on adding
more colleges without providing ¢m-
ployment for fhose people who come
out and they are not fit for any em-
ployment what happens? They ure
not technically frained. One of the
things on which the House could
initiate or even ask for a discussion for
a couple of days, these experts in
management who sit opposite, is the
question of manpower utilisation gnd
to plan the other end, what is the
man power that we can  utilise, how
much more we can utilise; cannot we
troin them that way and go on. In
fact when I was Tn Japan lnst year, |
heard that every boy and girl coming
out of school was booked,

Shri D. C. Sharma (Gurdaspuri:
.booked for marriage?

Shri T. T. Krishnamacharl: Those
people are not quite s0 matrimoniai-
minded as we arc; they are booked for
a job. I think they marry late now-a.
days. Some job is ready for him. 1
am perhaps a philistine; but the
question of educatlon has got to bhe
viewed from the point of view of man.
power utilisation,

The hon. Member Mr. Daji said
about direct and indircet tax ratio, [
personally would like a very high col-
lection from direct taxes. I do not
belicve that the high collection of that
direet tax should come frem hizh rates.
In fact we are trying to make the base
bigger and rope in every year more und
more assessecs In fact 1 do hope that
the present pates of dircet taxation will
be maintained and perhaps  even
diminished because if you can get all
the taxes thal is duc 1o the State, even
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when the peak is about fifty per cent,
it would be a very much larger amount
of taxatlon. This idea of direct and
indirect taxes is a matter not so much
of Government's will but a matter of
the state of the economy. If the cco-
nomy is prosperous and more people
are earning money, the direct taxes go
up and you cap reduce the indirect
taxes.

I am very gratefu] to some hon.
Members on my side like Shrimati
Mukerjee, Shrimati Renuka Ray and
Mr. Heda gnd a number of other peo-
ple who gave me what you mav cail
discriminating support. I have had to
explain the reason, rationale for this
measure twice, once in my specch the
other day and again while introducing
the Bill.

It is wrong for somebody to say that
the World Bank has sent its dictum.
No, In fact if you go to the IMF Yor
money, naturally they ask “something
about the state of your ecomomy. The
World Bank has not sent any report
to me. Their annual report comes
sometimes, but not yet to me. 1 can
also tell vou that the self-respect of
this country is as dear to the members
of my Party, to the Government and
to me as to anybody else in this cour-
try. [ would rather that this country
remains poor and not develop than
take dictation from anybody. The
advice given to us by persons who do
not know the circumstances in which
we live is also not a quite good advice.

I may be unfit and I may have
to be removed but rightly or
wrongly I am here. I have been

chosen by some peopie for being here
and I am the physician here at the
moment and I must know my patients.
I am not going to ask somecbody else
from somewhere elsp how Lo ftreat
my patient. We do not get radio
telephone advice for treatling disea-
ses and defects in India. In fact
there is no point in saying that some-
thing happened in some other country
wnd that should happen here. Maybe,
it is a guideline but it would not apply
to this country. This country is a
big country, & wvery big country.
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People in this country are highly
individualistic and in spite of centuries
of foreign domination, we have pre-
served our spirit. They could not be
broken. People in this country do
Tespond to persuasion,

The most exciting experience that I
have had in recent times, Mr  Deputy-
Speaker, was when I went to your
state last week. I did not have it in
Bangalore in that huge mausoleun:
but when I went out fur half a dov.
People speak about community pro-
jects and their defects, the wrong
way in which they say things are
done. 1 went to Mandya and I spent
five hours there talking to farmers
and various other peopla, secing huw
the co-operative system works, sceing
the differences between an ordinary
rice mill, a rice mill made by
Mr. Dandekar—not this Dandeker. he
does not make rice mills—and the
Japanese rice mill. I think that educa-
tion is worth going all the way. We
saw the developments there, May I tell
the House an incident, even if [ may
be taking the time of the House, when
1 went to a farm. There was a well,
a new well dug. It way 3 four-acre
farm, The land was not very good,
not very fertile. But the sugarcane
crop was reasonably good. We us-
ked him “how much sugarcane” and he
replied “1.25 acres” “How much do
you think you will get?™ “Some-
where gbout fifty tonnes,” was his
reply. “Where do you sell it?" He re.
plied: “That is my trouble; T am not
within the mill range and therefore,
I have to sell it for gur and if I am in
the mill range I would wait for thir-
teen months;but now T cut it in eleven
months”. I asked: “why jg it?" He
replied: “we do nnt get money: we
get it in one year; 1 could spend
Rs. 100 more on fertilisers and in-
crease the tonnage by another ten
tonnes if I am supplying to a mill
because my cane s good and I get a
good price. Somebody there said: “we
have been asking for a co-operative
mill and we have not got it” T told
him: “logk, for a co-operative mill,
you normally pay Rs. 10 lakhs and
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the Govermment pays Rs. 130 lakhs;
it is very unfair; if you raise your
bit, I will plead with the authorities
to get you a co-operative mill." They
said: “what about Rs. 20 lakhs? 1
said: “it is no use; if you could get
Rs. 50 lakhs, it can be done; 1 will
get Rs. 90 lakhs" The line may be
high. After ten minutes, they came
10 me and said: “if you give us a
little more than a year, we will give
you Ra. 50 lakhs.” They were pea-
sants, not very rich people; no capi-
talist was there. Whepn I told them thar
I would try my best to get them a mill,
they were pleased about it. Theore
was @ man; he had a well: he had
water; he was producing cane; he
knew the type of cane, he knew even
the sucrose content and h+ alwo kaew
how to utilise the fertiliser, It is not
a villager who has to be “aught about
the use of fertiliser. The expe:iment
of Mandya was good. I to'd the {ood
Minister later on: here is a proposition;
in the Fourth Plan, let us multiply
Mandyas; take those to areas
where there is irrigation poten-
tial, wheie there is undergrou:d wa-
ter and let us try to multiply these
arcas, Therefore, it is no use saying
that all our altempts are & [failure.
Maybe, we find a separate adminis-
tration in the communily projects;
you see the block development ufi-
cer going in a jeep. I have seen it
myself when I was away for four
years; I am sorry to have come beck
much in the chagrin of mv (riends
npposite. I have seen tehsildars
waving jurisdiction over forty square
miles walking whereas the block de-
welopment officer, who was a new
mun and who had been promoted
because of some kind of influence,
Ening about in a jeep. It is no doubt
true that abuses are tnere. But ths
experiment has shown a great poten-
tal for development. When they
talk about the Plan. somshudy says:
“What is this agricultura: plan? Tt
i§ the same percentage; double the
pian: the percentage is the same.”
But it is not a plan that iy set for agri-
culture alone; it is also for power
and irrigation and so on. My friend
Dr. Rao said somewhere that it may

amount to Rs. 2,500 crores, Supposing
we do succeed, we have the money,
and we are able to spend it; that will
then raise the resources in gencral.
If a man produces sugarcane in 13
months and that becomes sugar, the
bagasse is used and the alcohol is sold,
he produces more money and he can
invest a little more somewhere else.
So, once you are on the right lines,
you are in the self-generating econc-
my, and therefore, the percentages do
not matter.

As I said, the difficulty of sitting at
the Centre is one thing. You have to
know how the responses are, and how
they come. Sccondly, you have to
act within the frame-work of 5 fede-
ral set-up;itisalso not right to say
that other things are not wanted. Of
course machinery is wanted. My hon,
friend objected to my keeping the
lower duty of 15 per cent on agricul-
tural implements. I know in the
co-operative society in Mandya—it is
@ huge socicty—they have seven to
cight godowns and two rice mills und
un agricullural implements making
factory. They are making  imple-
ments {0 some other implements, for
instance, power tillers. The tractors
vome from Russia; they are so much
in demand and have gol to by im-
ported. If we reach the time when
we have enough material in the coun-
try for making these things, I um
quite  prepared—if I am  here—to
raise the duty to 35 per cent.

Fimally, [ come to the question of
raising the duty on machinery. It
ig really the thing that matters. It
is a thing which 1 have been consi-
dering for a number of years. Some-
body mentioned about spare capacity
in the country. There is undoubted-
ly a large spare capacity in the coun-
try. There is talent. This hag 1o be
used: this has to be en-ouraged. | do
not mind telling the House thit a2
couple of months back a producer of
electrical goods, with a foreign colla-
borator. came to me and said: “There
is a tender for transmission equip-
ment of a crore of rupees, for which

a credit is given by the IDA. The
IDA wants global tenders.” He raid,
“l am outpriced by 20 per cent,
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[Shri T. T. Krishnamachari]
because the other people quote 20 per
cent lower.” 1 said—and my idea
wis on the right lines—that this man
would be able io quote and get the
tender in India. So, | have given the
greatest amount of thought to this
matter. Though I am not an indus-
trialist in that sense—nor am 1 a
very clever man—I have some famili-
arity with industry, having been the
Minister for Commerce and Industry
for four and a half years at a time
when industry grew, and curiously
enough,—I had this enviable posi-
tion,~—some of the industrialists occa-
sionally put in a good word for me;
perhaps they might be very unpopu-
lar with some of my friends opposite.
I was supposed to be a capitalist
stooge. But this is a matter in which
I and my officers and members of
this Government have thought consi-
derably. It is after a great deal of
deliberation—the  other conditions
and other necessitics are there—that
we felt that we should raise the du-
ties.

One or two words more and 1
would like to have done with this.
Some references have been made to
me personally. At this stage in my
life, I do not want any favours from

anybody. I know that some circu-
lars are constantly circulating out-
side the House.

An hon. Member: Do not bother

about them.

Shri T, T. Krishnamachari: Well.
it is true, but it does. One hon. Mem-
ber here, opposite, said something
about my having told a lie. Let me

tel] the hon. Member that whatever
1 say is the truth. In fact, no hon.
Member can find~no matter what

document is pilfered from where—
that what 1 say is wrong. I did tell
my friend Shri Asoke Sen that I had
given up active association with busi-
ness in 1842, 1 did not say that I
had no indirect interest.

1 would like to take two more
minutes to tell the House that my

nucleus came from my father, and
therciure my song are Members of a
joint family. 1 cannot take away
their rights. When 1 left my busi-
ness, naturally my business went to
my sons; in 1942 when 1 decided to
leave my business, I had two minor
sons; they did not have a mother who
should have been their natural guar-
dian, and so their father was the
natural guardian. The youngest son
became a major on April 24, 1947,
and thal ended by responsibilities.

My hon. friend oppositc caught
hold of u letter, a photostat letter,
somebody writing to some firm, with
which he is not connested—-and 1 do
nol suppose anybody else is connec-
ted—but it shows that soriebody here,
rosind about Delhi and probably in
other parts of India, was interesied
in taking out letturs, getting photo-

stat  copies of them and dis-
tributing  them tw  hon. Mem-
bers of Parliament. 1In that

letter, I am told—he said that—there
is a reference—in 1955 of Mr. T. T.
Krishnamachari having said, “You
put up money for a plant.” Certainly

in 1955 1 was as far away from
finance as we are from the North
Pole. Il is quite possible that some-
body who runs a firm with that name
is identified with that name. But the
hon. Member must exercise some in-
telligence in this matter: that 5 man
who has been a Minister sinee 1952
would not do any  such thing. In
fact. [ have no money to buy a plant.
1 had no money of my own to buy a
plant. So, this kind of thing goes
on, and it is being trotted out and
it makes our position very unenvia-
ble, Therefore, 1 ask for the pardon
of this House in becoming autnblogra-
phical, when I merely want to tell
the hon. House that a man whom this
Party has chosen to be the Finance
Minister would certainly do nothing
to detrast from the great traditions
of this partr  Ir fact, on the last oc-
caslon, when I went away, much to
the pleasure of my hon. friends op=
posite, I went away not because 1T
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had unything to do with what hap-
pened but I thought that the great
traditions of this party must be main-
tained, and I can tell you that if I
were o go back again three times
for that purpose 1 shall do so.

Mr. Deputy-Speaker: There is the
mmendment of Shri Yashpal Singh.
Dwoes he wish to press it?

Shri{ Yashpal Singh
Yes, [ press it.

(Kuirana):

) Mr, Deputy-Speaker: The guestion
is:

“That the Bill be circulated
for the purpose of eliciting opi-
nion thereon by the 15th Octo-
ber, 1965.”

The motion was negatived.

Mr. Deputy-Speaker: Shrl Baner-
jee's amendment is barred.

Shri 8. M. Banerjee (Kanpur):
Why barred?
Mr. Deputy-Speaker: It is a

motion for circulation, and the mo-
ion by Shri Yashpal Singh has just
been thrown out. The question is:

“That the Bill further to
amend certain laws relating to
direct taves to provide for ve-
luntary disclosury of income to
increase or modify duties of cus-
toms on certain goods imported
into India and to increase or
modify and to impose duties of
excise on certain gooods produc-
ed or manufactured in India, be
taken into consideration.”

The motion was

Mr  Deputy-Speaker: Now we
shall take up clause-by-clause consi-
deration of the Bill. For clause 2,
there is no amendment. The ques-
tion is:

“That clause 2 stand part of

the Bill."
T'he motion -y -GRgPted.
: ol
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Clause 2 was added to the Bill.

Clause 3—( Amendment of section
10). !

Shri N. Dandeker (Gonda): 1 have
amendment No. 5 [ move:

Page 2, for lines 6 to 20,  substi-

tute—
**(ii) under any scheme of any
other employer:

Provided thay the commuted
value of such pension is deter-
mined having regard to the age
of the recipient, the state of his
health, the rate of interest
and officially recognised tables
of mortality;";". (5)

Before 1 speak on the umendment,
there is a slight printing error there.
My amendment refers not to lines 8
to 20, but to lines T to 20, at page 2.
The amendment is to the effect that
the present lines 7 to 20 should be
deleted and be substituted by the
words which are there in the amend-
ment.

The whole of this sub-clause (a)
of clause 3 is concerned with remov-
ing a doubt about the exemption from
tax of the commuted wvalue of pen-
It is quite right that  these

sion.
doubts should be removed. The ex-
planatory ~memorandum  says that

“the commuted value of pension re-
ceived by an employee hag so  far
been treated as not liable to tax as
it was considered to be of the nature
of a capital receipt.” However, a
view had been taken which threw
some doubt on it. This doubt has to
be removed. My objection which
necessitates this amendment is not to
the principle that there should be ex-
emplion from tax in respect of the
commuted value of pension, but to
the strange proposal that although,
previously the entire commuted value
of pension received by an employee
from any commutation scheme of any
other employer, an employer other
than the government, was in fact
wholly free of tax, thig amendment

*Moved with the recommendation of the President.
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[Shri N. Dandeker]

(which is designed expressly to re-
move doubts) now limits the cxtent
of exemplion of this commuted value
of pension from tax, This js a contra-
diction in terms. The main object of
this particular sub-clause was to re-
move a doubt about exemption from
tax of the commuted value of pension
which exemption was always there,
in favour of the employces. 1 see
no reason why in attempting to re-
move the doubt, the extent of the tax
exemption should be whittled down
by item (ii) in clause 3 (a). My
amendment would merely have the
effect of restoring the position as it
was before any doubt arose as to the
exemption from tax of the commuted
value of pension.

Shri T. T. Krishnamachari: The
original clause in the Bill seeks to
give a concession in regard to the
commuted value of pension. My hon.
friend wants to extend it, so that it
can apply to pensions from the pri-
vate sector, where it is quite possible
by arrangement to have a much lar-
ger pension, then commute it and
then get away from the tax. I am not
prepared to extend the scope of the
concession beyond what is contempla-
ted in the clause.

Mr, Deputy-Speaker: 1 shall now
put the amendment to the vote of
the House.

Amendment No. 5 was put and
negatived.

Mr. Deputy-Speaker:
tion fs:

The ques-

“Thay clause 3 stand part of
the Bill"”

The motion was adopted,
Clause 3 was added to the Bill.

Clanses 4 and 5 were added to the
Bill.

Mr. Depuiy-Speaker: Dr. Singhvi's
amendment No. 6 seeking to intro-
duce a new clause 5A is beyond the
acope of the Bill
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Dr. L. M. Singhvi; No, Sir; this
amendment is not beyvond the scope
of the rules of this House. It has
been cusiomary to be permitted to in-
sert new clauses in a Bill which is
under consideration, I would request
you to consider this particularly mm
the context of rule 83. I believe that
objection is sought to be raised to this
amendment on the ground that rule
B0 would not permit it, since this is
not supposedly relevant to the sub-
ject-matter of the clause to which it
relates. Rule 83 which regulates in-
sertion of new clauses says that the
Speaker shall have power to  sclect
the new clauses or amendments 1o be
proposed. This new clause has been
so proposed.

However, since this matter is com-
ing up in a Private Memhno='= Bill
which 1 introduced in this House om
the 17th of this month, I would crave
leave to withdraw this amendmeni at
this stage, while emphasising the
greay importance 1 attach to  this
amendmeny for the preservation and
maintenance of the mining industry
in the various States of India. I sub=
mit that on this you may not be
pleased to rule that it is not admissi-
ble, because that would really lead
to a great abridgement of the rights
of the House.

Mr. Depuly-Speaker: I am sorry T
cannot agree with you. Rule 80 (i}
says:

“Apn amendment shall be with-
in the scope of the Bil] and re-
levant to the subject matter of
the clause to which it relates™

Further, there is & ruling that “am
amendment seeking to introduce um-
rclated matters is outside the scope
of the Bill. In the case of an amend-
ing Bill, the amendments to scctions
of principal Acts which are not
covered by the Bill are inadmissible™.

Dr. L. M. Singhvl: T submit that 2
similar amendment was admitted
when the first Finance Bill was In-
troduced this vear. Secondly. this



3005 Finance (No.2) Bill BHADRA 9, 1887 (SAKA)

ruling which has been cited would
not cover this, because this is very
relevant to the provisions of the Bill.

Mr. Deputy-Speaker: You seek 1o
amend section 23 of the Income-tax
Act, which is not being amended by
this Act.

Dr. L. M. Singhvi: Provision after
provision of the Finance (No. 2) Dill
is seeking to amend the Income-tar
Act. ...

Mr, Deputy-Speaker; The question

“That clauses 6 to 8 stand part
of the Bill”

The motion wag adopted.
Clauses 6 to B were added to the Bill.

Clause 3%— (Amendment of section
88).

Shri N, Dandeker: Sir, 1 >ppose
the whole of this clause. It embo-
dies such an astonishing propositi
Section 88 of the Income-tax Act is
concerned with certain exemptions
in regard to contributions of a chari-
table nature and so forth. What it
now sought to be done by clause
B(a) is to insert a sub-section to this
effect:

“In this section “charitable
purpose” does noy include any
purpose the whole or substan-
tially the whole of which is of a
religioug nature”

The rest of this clause is consequen-
tial. This is really a most astonish-
ing proposition that we are being
asked to accept, namely that because
this country is a secular State there-
fore, religious purpose ig not a chari-
table purpose.

Throughout all these years, “cha-i-
table purpose” has always included
religious purposes, provided they
were public purposes. That is to say,
private charitable purpose as well as
private religious purpose were neces-
sarily excluded. But it was never in
doubt that so long ag the purpose
was 8 public religious purpose, that
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was included within the general
wider concepy of a public charitable
purpose. We are now being asked
to accept a most extraordinary pro-
position. Qurs is a couniry which
deeply believes in religions and which
prides itsely that it has more spirl
tual values than materialistic values,
While our State, quite properly, does
not distinguish between one religion
and another and treats them all
alike, we are not, nevertheless, claim-
ing ever to be an irreligious State
or considering religion as some prac-
tice to bg frowned upon. But this
particular clause violates the spirit
of our Constitution, the nature and
character of our people, the nature
angd character of our history, by sug-
gesting blatantly that a purpose
which is wholly or substantially o! a
religious nature shall noy be regard-
ed as a purpose of a charitable
nature. | think this is monstrous
There must be a limit to the extent
to which we can go on, year after
year, ‘passing amendments to the
Income-tax Act, whereby iy seems to
be implied almost as if it is against
public moralg for anybody to be doing
anything at all that has the slightest
flavour of religion. If for instance,
my Parsi friends were to start, ag they
have already done in the past, ex-
cellent hospitals and other char-
table institutions, the primary objerct
of which Is to assist the Parsis, any
donation to such an institution ~nd
the income of such an institution ts
not today exempt from tax. And x0
it goes on, on and on until we have
now this final onslaught on the one
thing that we need in this country, a
certain regard for religion, a certain
regard for morality, a certain up-
liftment of the public and private
moral stendards in this country. This
seems (o be the hallmark of the
scant respect we wish to give o re-
ligion by declaring that even if it is
a public religious purpose it is not
to be regarded as a charitable pur-
pose. 1 move that this clause he
struck right down out of this Bill.

Dr. L. M. Singhvi: I would strong-
ly support what has been stn'ed by



3007 Finance (No. 2) Bill

[Dr. L. M. Singhvi]
Shri Dandeker. I think by this par-
ticular clause what is being sought
to be done is quitely and inconspi-
cuously to effect very substantial and
far-reaching erosion into the rights of
our people in the very meaning of
‘charitable purpose’ which has al-
ways included public religious pur-
poses. If this clause is permitted to
be passed, as proposed by the Finan-
ce Minister, I think it would have &
highly destructive effect on the very
fabric ol our society and on the
charitable purposes, which include
public religious purposes also. I think
that ag the clause is before us now.
the House musy express itself rather
strongly and categorically that the
accentance of this provision is incon-
sistent with the accepted position 1m
law and the traditions which we have
always espoused. If it is being done
now in the name of secularism then,
I am afraid, it is secularism running
amuck. 1 would strongly support
the proposa] of Shri Dandeker and
i would request the hon  Finance
Minister to reconsider this clause In
particular.
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n'rF{‘ﬁ orT § @1 Wt arfas ®eqr
Fark w7 &, I T 4z A9 AT
CEAREAL (]

Dr. M. 8. Aney: Mr, Deputy-
Speaker, Sir, I strongly object this
surreptitious way of encroaching
upon our religious life 1 do not know
how can a distinction be made bet-
ween a charitable purpose and a re-
ligious purpose. I dgo not know an
what basis the hon. Minister has done
this. Most of the charity depends on
religious sentiments. It js the reli-
gious that hag glven sanctity and
sanction to charity and it is not chan-
ty that has given sanction lo religion.
The whole trend of history tells us
that charity has originated from re-
ligion. Let me gquote g Sansknt
Jfoka--q‘rﬂ'!lfg qTH E'i'—l do not know
why my hon. friend is thinking of
making thig fine distinction between
a charitable purpose and a religious
purpose gn the ground of sccularism
without having ever cared to define
what a charitable purpo.e is.

distinction between a
charitable purpose and a religious
purpose i8¢ not  defineq anvwherc.
India may be a secular State but even
its secularism iz mowhere defined. So
far as the Constitution is concerned,
the word ‘secular’ probably occurs
nowhere. It is all an expression that
i miven to it by those who are ad-
vocates of our Constitution without
themselves being religious  persons.
Therclore, a  well-known  under-
standing of the people that charity
and religion are two different things.
it not correct. A thing which is not
religious cannot be called a charity.
We have interpreted the word ‘secu-
lar" and even the President has in-
terpreted it—it is that it respects all
religions alike. The State is not se-
crular in the sense of being an irre-
ligious State. If it were so, the fun-
damental right of the liberty of prac-
tising any religion would never have
been t'.cre, So this may affect that
fundamental right, directly or in-
directly. My hon. friend was rght

Sir, the

in showing the vague wording which
is there and which is likely to create
difficulties gngd litigation,

Under these circumstances, T would
request the hon  Minister to accept
the amendment and not to allow a
clause of this kind to remain as a
part of this Bill which is not quite
proper.

Shri Heda (Nizamabad): Mr,
Deputy-Speaker, Sir, the time has
come when we must make g distine-
tion between the charitable purpose
and the religious purpose. This clause
does not stop any religlous activity.
There is po ban; they wil] have all
the freedom, The only difference
this clause will make is that the
charity given, the donation given and
the subscription made under this
clause will not go to the religious
purposes. They will noy get thet
cxemption. That js the point.

The charity is for all, it means that
it wil] have a fair treatment for all.
But when we say that it js for reli-
gious purpose, we only mean that the
benefits and advantages will accrue
only 1o those who believe in that
particuiar religion. Su, here is a
distinction that has been made here.
It iy a very good thing. The reh-
gion s interpreted in @ very wvery
broad way but when the implementa-
tion starts. when the execulion takes
place. we find fhe actual difficulties.

Recently—T will not name the in-
stitution—an institution  which was
imparting cducation in higher reli-
gious studiey; came forwarg (o say
boldly that so far only students be-
longing to a particular community
in a particular religion were admitted
but now they have taken a step for-
ward and the students belonging to
other castes or other communities
are also admitted. Thig means that
these trusts are being manasged by a
certain number of persons and thote
persons act with their own discre-
tion at the time of execution, There-
fore, the entire difficulty come. If
somebody, in the name of religion,
tries to serve the entire humanity, I



3011 Finance (No. 2) Bill AUGUST 31, 1865 Finance (No. 2) Bill -gj2
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do not know why it should not come moved.

undyr ‘charitable’. We can straight-

away say that it is for ‘charitable’ 1552 brs,

purposes. Why should we take the

name of any particular religion?
Mr. Dandeker did not do any service
by bringing in the name of a parti-
cular religion, Here we are not con-
sidering one religion. Again g it
not a fact that, when we go into
these trusts, we find that the money
that has been obtainedq under ‘reli-
gion' finds itg way even to politics?
Therelore, it is time that we consi-
dered this problem not only from
one angle, buy from all angles. From
that point of view, I should say that
this has not come early, but on the
other hand, has come rather late,

Shri M. R. Masani (Rajkot): 1
want to oppose this Clause. T think it
is contrary at least to the spirit of
our Constitution. It is for the Jaw
courts to decide whether jt 1s also in-
consistent with the letter of the Con-
stitution. I has been sajd more
than once in the course of the last
few minutes that ours is a secular
State, a secular Constitution. 1 flatly
deny that propo:ition. There is
nothing secular, nothing gnti-religious
about this Constitution. After all, 1
was also one of the people who
framed this Constitution along with
many others in this House. If you
turn the Constitution, you will And
that this js a Constitution that is pro-
religion and not  anti-religion
Clauses 25 to 2B guarantee the right
to frecdom of religion. All  these
clauses try to protect religion from
opposition or attack. Clause 30
guarantees the right of minorities
to preach ond leach their religion in
their own institutions and not to be
penalised by the denial of govern-
ment grants. It is a pity that we, as
the father of the Constitution, did
not foresee the capacity of those who
now occupy office’ and their hatred
Jfor religion and we did mot put in
something to the effect that no tax
shall dizcriminate against religious
purposes, If that had been done, this

[SHrt KHADILKAR #n the Chair]

Why do we say that we are not a
secular State? This word ‘secular’ is
so grossly misused that I wish that
it couly be purged from the voca-
bulary that we use these days. Ours
is @ non-demominational Constitution;
it does not belong to one religious
denomination; if you like it, it is a
multi-denominationa] Constitution, It
is open 10 people of all religions
That was in the spirit of Gandhiji.
Gandhiji was not secular; Gandhiji
believed in all religions being equal-
ly acceptable; at his prayer meetings
he recited texts from the scriptures
of various faiths.

What is the meaning of the word
‘secular'? Tt us turn  to the dic-
tionary; that is the best way. Accord-
ing to the Collins English Dictionary,
it means “wordlv' it Means ‘materia-
list'; iy poes further and says who is
a 'secularist’; a secularist is “one who
would exclud. religion from schools,™
something which is diametrically
opposed to our Constitution. We say
that nothing shall be done to pre-
vent a religion from being taught in
schools.

Having turned to the Concise Ox-
ford Dictionary, WHITh T goy just now,
I find that ‘secular’ j; defined as
“concerned with the affairs of the
world, worldly" and later gn “scepli-
cal of religious truthe or opposed to
religious education”.

I say it is a libel on our Consti-
tution 1o deseribe it ag ‘secular’ and
then to move to support & proposi-
tlon 1ike the onc which the Finance
Minister has brought before this
House. For fhis reason, we oppose
this cTause and we shall not yllow it
to be passed without exposing those
who are the cnemies of religion 1
this country.

Shri Raghunaty Singh: In regerd to
secularism, 1 want to sa, something.
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My hon. friend appears to have got a
peculiar notion about secularism, and
1 want to reply to him, if you would
permit me,

Mr. Chalrman: Yes, he may speak.

Wt wqara fag ixae § AT
A mF a7 amifa g g opdT A
wEm g4 fagm 71 s=rm 9 | e
wd qi A ifew v ar A, g
a1 o AifFwAT w1 oEqE 29T 0 gAY
a4 J g fagry 1 ZE 9w
Shri M. R, Masani: | abide by the

dictionary.

Shri Raghunath Singh: Perhaps,
my hon. friend will not understand
it. It is here. Let him try to un-
derstand the movemeny of secularism.

W AIOQ9N TAGT  0F IE
LA A

Y Wlo To WATAT : FUTE wTEZ-

=

quA 7 7 @1 mar )

sit vqre fey - ow TR R, Swd
dfaw avy ama ¥

uTe aEd W ARgEiTe O STy
et g1 1 wa wAmE frafaorm
WATAN 97 ApE WA T 4 3T O
o fem qr oY &7 a1 fr oy 22
AT T B 1 Wi W WTe W
fom ¢ fi gardt =2z dwqee 7 R
e R oaraniag AT A W |

1846 ¥ dwgar gz ard A
siiT § wieew gET €17 af A ¥
#1q FAT | IA AFT TAAI TE AWAT
o fr dwgEr €1 o @ i
7R T g g & g A W
7z fewdgr fem mn fr o faepe
amdiegrr § ool frw ® 1020
a7 gor e qfe Sy deraT 2 R

wafay qudwe ot dwgee gt e
fidg § 1920 ¥ 9w a7 favam fer
mar f oy dvgar #ofi @ w
mar fE % & e faed § I new
AT AT AN AT F FAT T FrIW WE
Aréy 7 357 7 e 97 foan T
w71 fs e om oxgmw w1 AT
T P TH AT 7H FI9E WTE Ew
Hoagt &30 1 920 § & T 9T A%
aeg F1 %1€ oft wAAf grew o Aky
Fafrdsm s oy 2 f
FAET wgAT 91 fw gorw w1 TE R
Rager 2z wm ¥

7gT 7T wfegor gAmaA) & 9w
aa wF W o degafion €0 A1
AHTTT AaT A TEH TEE CH AT 6T
v fr grh &z aqE 1 T
L To wrETET ¥ wEamA o
T 25 & & wT 28 a% 74 A oiC
I w7 I gurhy Wiz qvm dvgey
L&

gadtamm o g § fe g ovga
AT w7 wfawrr Tt k1 f wwET I
g f w1y 268t aror ot dd ) vw @ W
mar & fr formr <frw & madde e 5T
AT EIT IA H ATET O] TEANT KT
w1 afawTr § 1 W9 E 2R (1) W
39§ wgromm ¢

No religious instruction shall be
provided in any educational institu-
tion wholly maintained out of State
tunds.

& ool & AT FEETT A
At g 1 oA 97w v fam g fe
a1 afeas rgm ¥ IawT 1 AT WY
A% 7 v fam amn # osgvwen &
andt ¥ 1 A FET A€ & T A
o § o et Frfaom vegwor & oY
#, agi T I dav afy fran o 0
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[ wgma ]
agt W IF w3 @ F FATh owEw
Raq et geit  wrsfaar #towm ¥
agt A QA I FgaeT ¥ wwE
it fewsra w7 2 fr gw Awae #

3o15

Y ®Yo & o wATAY : farpd 76 1

ot TG TAR . WHLET AEAAT
2 & orfiy ¥av g o fav fema &
w0 AF [FW

ot Feme FHIET ;o wifzEw 28,
g dwmm (2) 2w

¥l e fAg ;@ T &
fam 2

& wwdrer &1 famma & @ oar
i 7 oft ¥R ¥ oww e
1 FRIZAME ¥ ¥ AT IW
w1 @8 a1 T fF xw ¥ ffam
TEAWA T’T A0 1 HEWA 7 @ e
Td | FAT RN FRET §
wre ffeoa Segema &1 w@pa w68
78 w1 wg 77 g fr feft em
% wrf fefaoe et § o+ qaman
T | §H AGE ¥ WHIrET %1 ot
FIEETZOUA ST g | MR WA A
wA & wrf g A g @ ) e
STEAT A, FAFT WrAAT KT XA E10
IAFT WIEHT AT FEAT §, ©F ¥ wgA!
£\ OF FQAT AW | ZEIT TEIEGVR
¥ WWEHT ®AT ¥ 1 gETE wifreEgwm
#t wrear gaTAEfey 17 &l
mwﬁkzqmﬁqmdﬁtzw
W g FETEIe AE oAt & e
T FAEI ¥ 7%ATE | 9T wifeegur
m}wzﬁﬂaﬁm
wIIgATC 7 W 3 %@ a1 R ogmrr
wiffezqum @y sifeezgmm ¢ 0
hﬁﬁm"ﬂwtﬁﬁqutn
e fox &% gu o, qewe P U
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AT HEAT EY A9 & 1 wgl A% syrean
AT AR AT T 2 IR A
gafew gmr wfer | 31 7 oofe &
FT701, 98 & FT70 AT 9917 77 AT

aEY g arfeir 1 78 F7 wq § FgAv )
16 hrs.

ot wmrR fag A TgA faz
o wEA & IA F AT G 997 A1 oA
wify ag f qETE T Z

»t Tamy fag : & wraeg G
F1 s@@ zM wemg afteEr T
F@H & qWT |

ot oarer fag o o A9 ATAAT
e W Ti § IW & 49 41 AW
#rr wifzn | “edfAci’ wee 9 d
e faegm facdw mez & 1 @ w1 9k
g @ 2 1 & fagm adi g Afew &
fagAl & =t #1 A & 2, & sfaw
@ g Afew & orfae & w A
frar &1 “afarer” w1 g ¥ i v
o Y FTAEAT A 71, T O 7w
AQ, FRIVE A AR AR A A F
gt I § fF owr ow s
OF T TOY ST qATHZ § FW FAT
2 AT w AT ATk A FwT AW
uH T AEE AFT & | W AR T
=T &1 dTT BT & 9@ 9T @ A
T FTH B A AW Aw o A
FEE AR ¥ | WT g A=A AT
zo # oAt fammr @ @ wvertvm
waan ¢ At w1k 471 afy s aofe
gaT W W g@ & FEwm Aoy

# aF w33 ¥ vz A E %
i faeiny aww &t § a7 TeE s 2
frcdw Mex g 1 IR ET Mg CEEeET
Foat wfgd | 17 W o VaefEer
w ffdy, “arF Frow’’ w7 Ofw,
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‘gegarg fam” w7 &fer,  afe
‘o faer a4 wifaw 1 77 wer awa
®, T & |UTT g AR |

A g AT JH AT A
HIGAT § 1 R AFAw & fag “adan
gaarE’”’ mez A frar 2 e
1 wd wAwd mmerT g |

Sthri T. T. Krishnamacharl: I little
expected so much heat and so little
light on this particular clause. May
1 again say that I am a religious
person and also that I  have some
familiariry with the Constitution? I
was not one of those hon, Members
who “framed" the Constitution, but
1 was, no doubt, a drudge of the
Constitution,. I know something
about it.

It is not something which wants to
prevent a person from giving away
to religion.

Shri M, R. Masani: But punishes
him.

Shri T. T. Krishnamacharl: A man
can give what he likes. If a man
wants to perform a yagna, nobody
says he should not. He does it out
of his money and gets the merit. We
do not want Government to get the
merit by letting a portion of hig tax
being exempted.

Actually, this is because of gn In-
terpretation by a courg in a different
circumstance which, if not covered,
will allow any person to build a
private temple in his house and say,
‘l have built a temple; therefore, this
portion of the money is exempt’
How he spent, what he spent and
why for a private temple, we do not
know. .

Op the other hand, may I say that
in the last Finance Bill, T had given
exemption from gift tax on gifts made
for renovation of temples, small
. RBurdwaras and the
which Govermment have notified as
being of importance, not g private
In fact, it was suggested o

me by a Very eminent friend, "Why
not do it for a private temple also?’
It is not possible ‘o do it. It has got
to be u Wwmple of sogme importance
o the people. This 13 merely to
prevent o person from endowing a
private  temple.  Besides, there are
sectiong 11 and 12 of the Act. The
property income of any charity or re-
ligion is noy being disturbed by it
But if it is a wholly religious pur-
pose, which means a private temple,
or a rcligious function which he does
for purposes of acquiring  merit or
rather popularity, there the Govern-
meng should not be asked to forego
it tax. The idea that something is
being done here which take; away
the soul from man, which makes him
Irreligious, which {s being painted in
a Jurid way. is completely unreal
The intentions are clear. If it is &
wholly religious purpose and not one
in which the public are interested,
naturally he will not get the benefit
of tax exemption, but if it ig some-
thing which ig for a charitable pur-
pose or semi-religious, or for that
matter anything in which the public
are interested, then it would be all
right.

Therefore, in spite of a grent deal
of elogquence which I hav, heard, 1
am unable to agree with the hoan.
Member to delete this particular
Clause.

Shri Bade: Hie has not explained
what ic “substantially”. Ty is a re-
lutive term. What he thinks js sub-
stantial and what the income-tax
oficer thinks is  substantial may
differ. That wlll create more confu-
sion. That should be avoided.

Dr, L. M. Singhvi: We raised the
objection that this will create end-
less confusion, that it iy likely to
create so much confusion that
would defeat the purpose for which
it is made, and is fraugh,; with dan-
gereous ronsequences. This poing 18
not met by the Finance Minister at
all. He has not answered It.
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Shri T, T. Krishnamachari; There “That Clause 9§ stand part of

is nothing to meet, because I feel the Bill”
that jt is a wholesome provision
which makes it really very clear and 1614 hrs.

does not allow people to abuse thelr

rights

Division No. 10]

Achuthen, Shri
Alva, Shri A5,
Ankineedu, Shri
Arunachalam, Shri

Azxsd, Shri Dhegwat Tha
Babunath Singh, She

Majaj, Shri Kamalnaysn
Barman, Shn NG,
Uasappa, Shri

Chandrabhan Singh, Shri
Chandrasc khar, Shrimati
‘Chandriki, Shri

Chaudhuri, Shrimati Kamals
Chandhuri, Shri Sachicdre
Lralisr singh, Shi

e, 1, MM

L, Shri B.K.

Desmukh, Shei B.D.
Desmukh, Shri Shivein Rao 5.
Dixit, Shri G.N.

Dubey, Shri R.G

Dwiveds, Shri M.L.

Firodi, Shn

Gow 1, Shri Veeranna
Hansda, Shri Subudh

Heda, Shri

Judhuv, Shri M.1..

Jadhav, Shri | ulshidas
Jha, Shri Yogendra

Jyotishi; Shri .05
Kanakasabai, Shn

Kedaria, Shri C.M.

Khan, Shri Shahnawss

Aney, Dr M.S.

Rade, Shri

Bheel, Shei P11

Buts Singh, Shri
Dandeker, Shri N,
Kapur Singh, Shri
Kurnl  Simghii, Shri
Krishnapal Singh, Shn

Mr. Speaker: The result of the

division is:

under the guise of religion.
Mr, Chalrman: The question is:

AYES

Khanna, Shri P.K.

Kindar Lal, Shri

Koujalgi Shri H.V.

Krips Shankar, Shri
Krishnarnachari, Shri T.T.
Lalit Senm, Shri

Laskar, Shri N.K.

Laxmi Bai, Shrimati
Lonikar, Shri

Mahtah, Shri

Mantri, Shri D.D.
Marandj, Shri

Maruthish, Shri
Mehrotrs, Shri Brai Rihari
Mehte, Shri J.R.
Minlmata, Shrimati

[Mr. SpeARER in the Chair]
The Lok Sabha divided:

[16.14 hrs.

Rajdeo Singh, Shri

Shri DB,
Ram Swarup, Shri
Ramanathan Chettiar, Shri R.
Rananjai Singh, Shri
Rane, Shri
Ray, Shrimati Renuka
Sadhu Rem, Shri
Saha, Dr. 5. K.
Sahu, Shri Rameshwar
Saigal, Shri A.S,
Setyabhama 1evi, Shrimats
Sham MNath, Shri
Sharma, Shri D.C.
Shaahi Ranjen, Shri
Shastri, Shri Ramanand

Mirza, Shei Bakar Ali Shinde, Shri
Minra, Shri Ribudhendra shyam Kumari Devi, Shrign
Moh Shri Gokul " i Shei
More, Shri K.L, Sidhewhwar Prasad, Shri
Mukne, Shei Sinha, Shrimati Tarkeshwari
Mukeriee, Shrimati Shards Sinhasan Singh, Shn
Muthiah, Shri Sunder Lal, Shri
MNiranfan Lal, Shri Swamy Shr ALIL
Pandey, Shri R.S. Tuhir, Shr Mobsmmad
Pate), Shri P.R. Tiwarv, Shri K.N.
Patel, Shri Rejevhwar Tyagi, Shri
Patil, Shei D.5. Uikey, Shri
Patil, Shri Vasantrao Vaishys, Shri N.B.
Prahhakar, Shri Naval Virbhadrs Singh, Shri
Priap Singh, Shri Vyas, Shri Radhelal

Yadab, Shri N.P.

Turi, Shri D.D.
Rasunath Singh, Shr

NOES

Mavani, Shri M.R.
Mate, Shri

Mauriys, Shn

Misra, Dr. U

Rangs, Shri

Meddy, Shri Narasimhz
Singhvi, Dr. L. M.

Yodav, Shri Ram Harkh

singh. Shn ¥.D.
solanki, Shri

Ten Singh, Shri
Utiys, Shri

Vimla Devi, Shrimai

Yushpal Siagh, Shn

Yudhvir Singh, Shri

Ayes 99; Noes 22.

The moation was adopted.
Clause 9 was added to the Bill
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Mr. Speaker: 1 shall put clauses 10
to 18 together; there are no amend-
ments.

Shrimati Tarkeshwari Siaha: Sir, 1
want to speak on clauses 10, 1] and
i2, even though I have tabled no
amendments, These are enabling
provisions and therefore, | wani to
speak on all of them together. 1
spoke about this in my general speech
also; I referred to the National Sav-
ings Certificates. In this clause a
concession has been given. I do not
oppose this clause because the con-
ceision has been shown that this in-
terest will nol pe added to the total
income of an individual assessee But
I wanl to submit to the Finance
Minister that he should bring for-
warg a scparate Bill or In any other
form for the type of concession which
I shall explain, in respect of tihe
national savings certificates as they
were originally provided for. The
hon. Minister replying to my point
said that genuine investors and
savers would not suffer. Dut the
situation is this. If you calculale the
national savings, the return on the
certificates on a 12 year certificate of
Rs. 100 would be Rs. 165 at the end
of 12 years. [If there is encashment
in the first year. nothing comes; to
him. There is a very small return on
the second year. The third year, the
return is a little morc and at the end
of 12 years the interest rate comes to
55 or 575 per cent. Sometimes it is
added to the total income. The re-
turn in absclute termg is higher; 1
accept it. But this is not the time
when we can levy income-tax on
this, The market rate of inlerest is
very high. The hon. Finance Minister
knows that people are withdrawing
money from banks. The hon. Finance
Minister knows it: that peoplc are
withdrawing money from the bank
and are investing it in some compan-
ies or in some other investing institu-
tions because the returns are very,
very high: 12 per cen! or 13 per cent.
These arc the returns which are avail-
able from sound companies. In this

1054 (Ai) LSD—9

situation, what will happen? Suppose.
I am a person who has bought these
certificates, I would fecl that i my
earning capacity increases by 12 per
cent, 1 should certainly encasn them
and savest my money and capilal in

other more sttractive invesiment!
channels.
1 had a “dtle 1o do  with  smal

sLvings and so 1 khow, and froeam my
own calculations [ find that this one
item where the small saving Llnvest-
ment has been up (o the maximum,
Il you take the other item:, 'he am-
ount that has been collected in other
items is not so much. This is a very,
very fruitful channel which has been
giving s0 much money to the small
investors. Therefore, 1 think the
presen! measure will cause greal dis-
incentive for the people who invest in
small savings; they will withdraw
the savings.

The Finance Minister said 1t would
not affect the old issues; but what
about the new issues?

Shri T, T. Krishnamacharl: The in-
terests are not being paid.

Shrimati Tarkeshwari Sinha: You
say that thcy will not be taxable.
But what ig going to happen tomor-
row or the day after? Whatever
small savings they are raising, the
fruitfulness of the small savings is
nct to be utilised today. In any cese,
it is going to be tomorrow or the day
ufier tomorrow. Therefore :f  the
money that iz coming through the
Govermment today, goes and crfemtes &
disincentive, the same proportionate
fall will be there,

Secondly, this iy a channel of in-
vestment in which a lot of offori has
to be made and generated, in order to
mabilise the savings. Once the feel-
ing come: in that this is no good, then
what will happen is, the attractive-
nesg for this kind of savings will not
be there and it would be very diffi-
cult for anybedy to go to the people
and say, “please invest your :avings
in the small savings certificote; be-
causc It is attractive 1o you
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Therefore, 1 would appeal to the

Finance Minister—I do not oppose

thig clause—to move another amend-
ment to the Income-tax Act to delete
section 112 of the Income-tax Act in
8o far mag it relates to the amount of
the interest on the na.ional; savings
certificates.

Shri T. T. Krishnamachari: The
position, I am afraid, is a little mis-
understood by my hon, friend. We
have introduced & new series which
is taxable; the old series are there. In
view of the fact that the interest rates
have risen, we have either in raise the
interest rates on the non-taxoble sav-
ings or introduce a gerie; with higher
interest rates and make them taxable.
The fact is that even though there are
certain ceilings, a large number of
people have used the non-taxable ser-
ies for the purpose of saving income-
tax. Therefore, we found that fur-
ther encouragement by raising the
rate on the non-taxable gerics is not
good, So, we introduced last time a
new serles of taxable ones which a
man who pays no tax or who is in the
middle income-group will find ad-
vantageous. Having done that, the
advantage that he gets in the way of
capital gains has got to be saved.
Otherwise he will have to pay capital
gains tax. All that this clause
does is to see that he does mnot
pay capital gains tax, because
it is a taxable certificates; never-
theless, the accrual of the amount that
has come should not make him liable
to pay tax on capital gains. This is
somethin: which we try to save. If
the hon. Member thinks that the old
series should be discontinued or the
old serieg should have a higher rate
of interest it is another matier, But
there is nothing wrong in having a
taxable serie; which gives the option
to the people to take to one or the
other, There is no compulsion at all.
I dg not think that the hon. Member
has understood the position correctly.
Anyway, this particular provision is
something which helps the person who
buys rather than surrenders,

Shrimatl Tarkeshwarli BSiloba: I
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want to make it clear; 1 just wanted
to say this. If he says that Lhe new
series will come and that they will
have an enhanced rate of interest and
on that rate of interest income-iax
will be payable, I accept it, and 1
agreg that it should be done. But I
want to ask the hon, Finance Minister
this clarification. I want to know whe-
ther the old issue which was available
till yesterday at that prior rate of in-
terest will continue to be available
today or tomorrow.

Shrl T. T, Krishnamacharl: Yes, at
the lower rate.

Mr. Speaker: She js not opposing
the clause?

Shrimati Tarkeshwarl Simha: No,
Sir.

Mr, Speaker: The question is:

“That clauses 10 to 18 stand part
of the Bill."

The motion was adopted.

Clautes 10 to 18 were added to Bill.
Clause 19— (Amendment of Act 34
of 1953).

Shri Karnl Singhji (Bikaner): 1
want to move my amendment No. 7.

Mr. Speaker: It is out of order.

Shri Karnl Singhjl: It is not quite
out of order, Sir.

Mr. Speaker: May not be quite, but
to some extent it is,

Shri Karnl Singhji: Right now our
brave soldiers and policemen sre fac-
ing bullets on the borders of the
country. The correct thing would
have been for the Finance Minister
him-elf to have brought forward an
amendment. If he ig not doing it, wt
must have an opportynity to put our
point of view,
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Mr, Speaker: He might speak on
the clause,

Shri N. Dundeker: The same ques-
tion arose in the previous session on
the first Finance Bill. to which 1 had
tableq an amendment which was ob-
jected to on the ground that it was
unconnected with the clause It was
about the exemption or admissibility
of royalties in the assessment of as-
sessers, Eventually you were kind
enough to rule that it could be moved.

Mr. Speaker: But if it ia out of con-
text and iz not touched by the Bill
itself, it cannot be moved, unless it
is consequential on some gection that
we might be adopting here, If it is
conserquential, then we allow it. He
might speak on the clause, and in the
‘mean-hile T will get that examined—
the case referred to by Mr. Dandeker.

Shrl Karnl Singhji: Ever since the
Kutch incursions from Pakistan took
place, it occurred to me that I should
revive gnce more the question of seek-
ing exemption for the police forces
from the operation of estate duty, as
is the ease with the armed forces. 1
have been following up this matter
ever since 1952 and my minutes of
dissent are there both in 1952 and 1958,

The fact is that Parliament, in its
wisdom, exempted the armed forces
from the operation of the Eslate Duty
Act in 1958. I now seck to equate the
police for.c: und the gecunity forees
who are fighting on our borders with
the armed forces, because I fecl the
police and the army are performing
exactly the same function. It would,
therefore, not be correct to  discri-
minate between the armed forces and
the police, more so today, When 1
moved an amendment in 1058 on the
floor of this House. the then Finance
Minister, Mr. Morarji Desai, accepted
part of it and exempted thc armed
forces. That was understandable, be-
cause at that time, the police weie not
calleq upon to perform dutics of the
army. But today, with our vast hord-
ery with China and Paklstan every

day we have reports of policemen who
are killed. The question today is
more of a gesture of equating the
two. 1 have a feeling that the Fin-
ance Minister would himself come
with an amendment and recognise the
services of our brave policemen, un-
less, of course, he feels that the ser-
vices uf policemen are in any way In-
ferior 1o those of the army or the lives
of the policemen any cheaper than
those of the armed forces. But I do
not think that ijs the case. ! would,
therefore, request him with all the
emphasis at my command to accept
this. I am sure I have the support of
the House, although perhaps if the
whip is cracked, we may not get the
voles required to pass it. I would
request you, Sir, to permit me to move
my amendment.

Mr. Speaker: That has (o be done
on legal grounds. Otherwise, I have
all the sympathy for it

Shri N. Dandeker: I would like to
say a word on the merilg of the pro-
posal which stands in the name of my
hon. friend, Shri Karni Singhji. It ls
always a matter of pgood gesture
really for thig supreme legislature to
say that when people of whatever
rank—they may be ordinary policemen
or they may be police officers of
jawans or officers in the army-—when-
ever in the discharge of their duties
they lay down their lives, they will
not be liable to thiy tax which they
would otherwise have to pav. And
the kind of situation we have today
is guch that many members of the
police forces have laid down their
lives in Kutch, East Bengal border,
Kashmir and various other places. I
think it is almost a matter of decency,
apart from good geclure, that we
should say that these people will not
be liable to this iax, {0 which they
would otherwise be subject by the
very fact of their doing their duty in
the border arcas and risking their
lives. 1t is an extrnordinary propo-
sitlon for us to insist that in respect of
thesc people, when they die, we will
take our pound of flesh. It may be
that only one in & thousand is liable



3027 Finance (No. 2) Bill

[Shri N. Dundeker]

top estate duty, or even less, Just as,
for good reasoni, members of the
armed forces, from the jawans to the
top brass, killed in action are exem-
pted from estate duty, so too, it seems
to me a ‘matter of elementary decency
that we ought to show the same con-
sideration to the policemen.

Shri D, C. Sharma: 1 come from a
ennstituency which is a border con-
stituency, There is one area, called
Kanya Ke Bhet which is 100 yards
away from Pakistan border. 1 have
visited some of the posts where our

policemen are stationed. They arc
very fine men. It is not that they
come only from Punjab. T must tell

you very truthfully that they come
from abmost all the States of India.
All these scpoys or policemen  are
doing & very splendid job. They are
away from any concentration of popu-
lation, cither in a village or in a town,
Their job is very very difficult. They
are away from any human habitation
and they have to get their supplies
from far away places. They grow
their own vegetables, They louk after
themselves. They try to get the things
they require from villages and towns
fair wway. I have visited gome of
these places and 1 know that these
person: are keeping a watch on the
border all the time. They try to see
v hether any infiltrators enter our
country or not. 1 am very glad, and
1 think you are also very happy, Sir,
that our State of Punjab has been so
far free from infllirators. I believe this
is duz {o the splendid job which these
policemen have performed.

When Shri Dandeker supports a fin-
anclal proposition I think it must be
sound legally as well as otherwise
And when Shri Masanl gupports a
financial proposition, T must say that
it comes from a source which is not
in keeping with our social traditions.
Shri Dandeker has supported this
proposition. I would submit very
respectfully that the propos.tien put
forward by Shri Karni Singhji should
lLie acceptedq and we should send a
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word of pood cheer to our jawans
who are now manning our police posts
all gver the frontier

Shri Dandcker said that this will
be a gesture of decency. [ think it is
no{ merely a gesture of decency. It
is a gesture of courtesy, a gesture of
appreciation. If this gesture is shown,
1 am sure they will all feel very bappy
and they will know that their coun-
trymen who sit in Parliament are
very colicitous of their welfare, I
whole-heartedly support the proposal
of Shri Karni Singhji which was
supported by Shri Dandeker.

Shry Kapur Siagh (Ludhiana): Be-
fore rising to oppose this obnoxious
clause of this wholly obnox:ous Bill, 1
want to say a worgd about the wvery
obnoxious and illogical fallacy which
'my hon. friend, Professor Sharma,
has introduced in his argument. He
has just now said tha{ s certain thing
must be good because it has been
advanced or supported by a certain
individual. In logic it is called argu-
mentum ad verecundiam, an argument
which is sought to be supported be-
cause it proceeds from a certain per-
son and not because of its merits.

Mr. Speaker: On merits also, he has
supported il. But he has some regard
for one particular Member . . |

8hri Kapur Singh: [ want 1c expose
the element of fallacy in his argu-
ment,

Now, | come to the clause. I oppase
this clause for three reasons. This
clause is neither well-conceived nor
well-intentioned and it suffers from
three grave defects. Firstly, it s
obfuscatory; secondly, it i; anti-social
and thirdly, it is unconstitutional also,
It is obfuscatory because unless the
term_‘religion’ is legally defined—I
maintain the term ‘religion' cannot be
legally defined—to retain the clause
as it is, will lead to all kinds of arbi-
trary interpretations in the case-law
which will henceforth be laid down
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and this will create a great deal of
unfusion in the state of the law of
ruy country,

Secondlv, | consider this clausc
anti-socia!  because it is conceived
mere ¥ as an exercise in atheism and
it atlucks the profound gprings and
wells of humap altruism and charity.
Once you say that a charitable pur-
pose does not include anything that
is wholly or substantially partaking of

religious impulse, then you try not
only to clog up human springs and
but

wells of charity and altruism,
vou alsy iy to inlroduce poison into
the finest sentiments of human nature.
Therefore, this clause is anti-social
also and it ought to be rejected.

Thirdly, this cladse is upconstitu-
tiona) in so far ag it is prejudicial to
fréee practice of religion, while our
Constitution guarantees free practlee
of religion. This clause has indirect
vffect of putting the free practice of
reigion at a disadvantage and il is,
therefore, a direct attack on the free
practice of religion.

For these three reasons, 1 oppose
this clause.

Shri Daji: Sir, I rise to suppurt the
proposed amendment of my hon.
friend Shri Karni Singhji.

Shri T. T Krishnamachari: There i»
ny amendment

Shri Daji: 1 do not want {0 repeat
the arguments given already by Mr.
Dandeker and Prof. Sharma, 1 want
to put it gn & higher plane. It is 2ot
ony question ~! grace. It is absolu-
tely immoral for the State to put a
£un in the hands of a man and to send
him to defend the border and, when
he dies, to gay that he will be charged
the estate quty, It is not a question
of grace at all and it is ab-olute im-
morality, On the one hand, you force
hsm to put on a uniform and ask him
‘o go ang defend hig countsy and on
the other hand, when he dies while
defending the country, you say, "l
will charge you the estats duty".
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Shri Karnl Singhji: The policeman
1z less equipped than the army man

Shri Daji: Secondly, it is diseri-
minatory under the Constitution and
I cunnot understand, for the life of
'me, on what logica) dasis the distine-
lion is sought to be made belween a
member of the armed forces and &
member of the police force armed with
a gun on the same duty. There is mo
logic in this, The Government hav-
ing once accepled the proposition that
the army man who dies on duty
should not be charged the estale duty
has no reason, absolutely none, to say
that the policeman who dies while
defending the country should be
charged the estale duty. Tt fs not
that there is going to be much loss cr
gain to the Treasury either way., What
iz the pay of a policeman sent to the
border? It is hardly Rs. 100 with all
the allowances. There is harly any
saving to be covercd by the estate
duty clause. That is not the point.
The point is this. Is the Slate doing
a just, right and moral thing, after
having sent a man to defend the coun-
try, to cash him by his death in the
defence of his country. T think, the
proposition is «o patently immoral
that the Finance Minister should at
least give an understanding that he
will take the first possible opportunity
o amend if.

Dr L. M. Singhvi: Mr. Speaker, Sir,
I do not know if you have already
finally ruled that this is not permis-
sihle. T should like to crave your
indulgence, in the first instance, fto
emphasise that this is not really out
of order as claimed, I believe, by the
Treasury Benches, This is u matter
which relates to clause 19 of the Bill.
The ruling that was cited—I Tmave
gone through this ruling now—is not
really, cn all fourZ, with the present
«ituation. Here js clause 19 itself
which is a part of this Bil' and all
that my hon. friend Shri Karmi Singhii
wishes to do is Lo incorporatz jn this
particular ¢lause an exemption for the
police force.
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Mr. Speaker: He wants to get
clause 313 of the Estate Dutv Act
amended. Clause 33 is not being

touched here in this.

Dr. L. M. Singhvl: If that is so, the
whole procedure which is provided
for obtaining Presidential recommend-
ation for an amendment like this is
u%:olutely pointless. Why should re-
commendation of the President be ob-
tained under the Constitution for an
amendment which is sought to be in-
corporated.

I would submit further that, so far
as the proposal made by Shri Karni
Singh, on which other hon, Members
have spoken, is concerned, it has
wide support—almost unanimous sup-
port—in this House. This is a provi-
sion which is more in the nature of
a gesture than a provision which
might affect the revenue of the Fin-
ance Minister. I do not think the Fin-
ance Miniiter would be that calcula-
tive. 1 am sure he would consider
this in the spirit in which it has been
moved. Today we have a situation in
which the Police forces are defending
our borders and are laying down their
lives day in and day out. At least on
this consideration, if not on any
other, we must accept this exemption
being extended to the Police forces
also.

Dr. M. 8. Aney: I appea] to my hon.
fricnds t'o support the suggestion
made by Shri Karni Singh. If the
Finance Minister cannot do it now, he
should at least take the earliest op-
portunity of coming forward with
some amendment, I need not go into
the details since my hon. Friends
have already put forth the reasons
very clearly. The idea should not go
out to the Police that the Government
are making a distinction between them
and the military, particularly at a
time when our Police are being sent
to different gectors of vital importance.
It is but proper that we give them
the necessary encouragement and do
not create any cause for despond-
ency and despair.

Shrimati Renuka Ray: Mr. Speaker,
Sir, T would like to support strongly
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the suggestion made by my hon.
Friend, Shri Karni Singh. I alsp re-
present a border con:tituency where
the Police are involved almost daily
with border clashes. If some of the
Members of the House were to see
the conditions in which they live,
they would fing that they are unbel-
ievable, But at the same time the
courage that they have shown when
things have gone wrong in our bor-
ders stands testimony to the m

in which they behave. It may not be
possible perhaps to bring in a provi-
sion now. But I am sure, in response
to the feelings of this House, the Fin-
ance Minister will find the way out
as to how to include this provision—
either in this Bill or by , separate
amendment.

Shrimati Tarkeshwarl Sinha: May
1 alsp say a few words on this?

Mr. Speaker: I can presume that
everyone in the House supports it

Shri Raghunath Singh: Everybody
in the House supports it. So, we
request the Finance Minister to con-
sider this sentiment very seriously.
The whole House supports the point.

Shri T. T. Krisk hari: [ should
like to say this that this cannot be
brought in like this. Since the House
says that it wants it, I am perfectly
prepareqd to bring it in the mnext
Finance Bill,

Mr. Speaker: That is right. Though
I had given that ruling that the
amendment was not admissible, yet
because I also wanted to support it,
1 had allowed that discussion, 1 had
allowed that discussion because it
looked reasonable, and the arguments
that have been advanced are really
such that I am alsg of the same opl-
nion. There is no reason why there
should be any discrimination. We are
thankful to the hon. Minister that he
has promised that he would bring that
in at the earliest opportunity.

Shri Tyagi: That is democracy
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Mr. Speaker: The question is:
“That clause 19 stand part of the
Bill".
The motion was adopted.
Clause 19 was addeq to the Bill,

Clause 20— (Amendment of Act 27
of 1857).

Shri N. Dandeker: | beg to move*:

(1) Page 10, line 30, after ‘state-
ment' insert ‘subsequently’ (8)

(i) Page 10, line 31, after ‘docu-
ment' ingert  ‘subsequently’.
o)
Mr. Speaker: The.e amendments are
now before the House.

Shri N, Dandeker: These two
amendment: are smal] amendments.

In order to explain this, 1 should
like to say just a few words about the
main purport of clause 20. Clause 20
(i1) is concerned with an excellent
provision which enables the commis-
sioner in his discretion in the course
of the wealth tax assessment, to re-
duce or waive the amount of mini-
mum penalty for failure without rea-
sonable cause to furnish the return
of net wealth which a person was re-
qQuired tg furnish under section 14 or
to reduce or waive the amount of
minimum penalty imposable on 5 per-
son, Then, it goes on to lay down
the various conditions under which
the commissioner may act, such as, for
instance, that the assessee ha: cO-
operateq in the inquiry relating to
bim_ has paid or has made satisfac-
tory arrangements for payment and
so on, Now the main object of the
particular sub-section to whicl: 1 am
moving an amendment is something
which T wholly accept, namely that
where any lproceedings have been
taken against any person in respect of
erroneous declarations and so on in
wealth tax, any statement made by
him, or account or other document
produced by him, shall not be insd-
missible as evidence for the purpose
of such proceedings, merely on the
ground that such statement was made,

ur such aceount or document produc-
ed, in the belief that the commissioner
would waive the penalty under the
waiver clause to which I have just
teferred. In principle, that clause is
perfectly sound. But in order to
make the meaning of the thing quite
clear 1 presume some amendment is
required. I presume that what is real-

ly intended is this. If any
statement  is  subsequently made.
or account or other docu-

ment  subsequently produced, by a
person,—that iy to say, if there are
ulready any proceedings pending
ugainst him for misdeclaration or un-
der-declarstion of wealth when he
goes to the commissioner (under the
previously mentioned powers), re-
que:ting the commissioner tlo treat
him  leniently,—then 1 agree such
statements etc, ought not to be In-
admissible in evidence against him.
But, subject to the various conditions
that have been stated, 1 suggest that
it would be bad in public policy that
that man'y statemeni, when he comes
along to make such & request, could
then be used against him in relation
to proceedings subsequentl, started
against him. What 1 am, therefore,
submitting by way of amendment is
this that where any proceedings are
pending, then any subsequent stale-
ment or document produced by the
person for the sake of trying to get
relie! after he had been caught,
should not be inadmissible in evidence
that would be quite right and proper.
And 1 hope the Finance Minister will
accept it, for my amendments are
really designed to make clear the in-
tentions of this particular provision
proposed to be inserted, by making it
clear thai any statement gubacquently
made, that is. subsequent to the pro-
ceedings initiated against a person, or
account or other document subse-
quently produced will not be neces-
sarily inadmissible merely because of
his plea to the commissioner to let

him off lightly.

Shri T. T. Krishnamachari: 1 am
afraid 1 am npot in a position to

*Moved with- m, Mcn of the President
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accept it because it opens the clausc
very wide, Actually this amendment
follows the pattern of Sec. 279 of the
Act as it was amended by the Fin-
ance Act, 1985 Sec. 279(3) virtually
repeals the same position—where any
proceeding has been taken against
any person .... a statement made—
not subsequently. If 1 accept the
amendment, it would certain'y make
it very difficult to enforce the provi-
gions of the particular enoctment.

Mr. Speaker: I shall now put amend-
ments Nos. 8 and 9 to the vcte of the
House.

Amendments Nos. 8 and 9 were put
and mepatived.

Mr. Speaker: The questicn is:

“That clause 20
the Bill".

stand part of

The motion was adopted.

Clause 20 was added to the Bill.

Clause 21— (Amendment of Act 18
of 1958).

Shri N, Dandeker: 1 beg to move*:
Page 11,—omit lines 2 to 8. (10).

This, in fact, is a sub-clause about
religlous purpose proposed io be in-
serted to section 5 of the Gift-tax
Act to the same effect as in clauses 9
and 19, namely, that a charitable
purpose shall not include a purpose
the whole or substantially the whole
of which is of a religious nature, This
yet is another attempt to button up
everything against religion, that is to
say, you may not be religious under
the Income-tax Act, you are not per-
mitted to be religious under the Estate
Duty Act; and now you may not be
even generous under the Gift-tax Act,
if the generosity is in favour of reli-
gion.

Bbri T. T. Krishnamachari: The
provision is the same as clauses 9 and
19. But in the case of the Gift-tax
Act, we have made a specific provi-
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sion tp say that in the case of ap-
proved institutions notified by Gov-
ernment. if any person makes a gift,
that will not attract the tax, if that
pariicular institution is 8 temple,
gurdwara, mosque or church of some
antiquity, of some importance It is
merely to prevent donations for sort
of private institutions which are pure-
ly domestic. 1 am quite prepared to
have the list already there to be en-
larged by adding the names of insti-
tutions hon. Members can give. [
am prepared to do that. But I am not
able to accept the hon, Member's sug-
gestion.

Mr_Speaker: I shall now put amend-
ment No. 10 to the vote of the House."

Amendment No. 10 was put and re-
gatived.

Mr. Speaker: The question is:

“That clause 21 stand part of
the Bill."”

The motion was adopted.

Clause 21 was added to the Bill

Clause 22 to 24 were gdded to the
BilL

Clause 25— (Amendment of Act 33
of 1834).

Shri M. R. Masanl:
Page 18,—
omit lines 28 and 27, (11).

1 beg to move®:

Shri N, Dandeker: 1 Leg to move®:

(i) Page 18—
after line 27, insert—
“Provided that in respect

of all erticles imported for the
purpose of an undertaking
which fulfils the requirements
prescribed by section 84 of
the Income-tax Act, 1061, the
rates of duty shall be the rates
in force immediately before

*Moved with the recommendation -o.' the President
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the amendment to the Indian
Tariff Act, 1934, by the Fin-
ance (No, 2) Act 1965." (12)

ti) Page 18.--

ufter ling 27, imsert—

“Provided that the regula-
lory customs duty of ten per
vent effective from 17th Feb-
ruary, 1965 shall be cancelled
with effect from such date as
the alterations in the First
Schedule to the Tariff Act in-
vreasing the standard rate of
duty on imported articles come
into operation.” (13)

Shri M. R. Masani: My amendment
seeks to delete sub-clause (b) of
¢!, 25, Let me make it clear that if this
amendment were accepted, all the
new import duties would be struck
down, those which are contained in
the schedule, because sub-clause (b)
says ‘the First Schedule :hall be
amended in the manner specified in
Parts I and TT of the Schedule to this
Act’,

1f you turn to the Schedule to this
Act, it covers a wide range of raw
materials, commodities and machi-
nery, excessive duties on which
are now sought to be imposed under
the customs tariff. As the leader of
our party pointed out at an earlier
stage of this discussion, no case what-
soever hag been made out for this
Supplementary Budget and these
taxation measures which are proposed
in this Clause. 1t is just a continua-
tion of the perverse thinking that
animated the first Finance Bill which
is to be found in the second Finance
Bill, It is true that the flnancia] posi-
tion of the markets is disastrous, that
capital investment has come to a stop.
But is this the remedy for ;t? On the
contrary, this Bill s calculated to
make the flnancial position of the
country and the capita] market even
worse

I am much interested to see that
this very Bill iy going to involve ad-
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have been asking for a cut in expendi-
lure; others put it differently by say-
ing that they want efficiency with eco-
numy, But this Bill by its very pro-
mulgation is going to cost Rs, 35 lakhs
more, additional, wasteful expendi-
ture, 1o the country. And why? The
Statement of Objects and Reasons, the
Financial Memorandum attached to
the Bil] points out, that because the
incidence of taxes, import duties and
cxcises, ig raised, they want more
staff. [ have never heard a more out-
rageous proposition. Because you
raise the rate from 10 to 15 per cent
or from 15 to 30 per cent, you need
more staff’

Shri N. Dandeker: Most difficult

arithmatic,
Shri M. R. Masanl: This 15 how
wasteful, criminally wasteful, ex-

penditure is indulged in. Ever-grow-
ing bureaucracy, ever-growlng Par-
kinson's Law; at s time when the
country wants to cut down expendi-
ture and balance its budget, more and
more expenditure; even when you
raise more tax, you make people pay
more for the processing of the tax

The Finance Minister said this
morning that prices were rising, that
prices were the bugbear of every
Finance Minister. May 1 say that they
are the responsibility of the Finance
Minister? It is within his power, by
good or bad budgeting, to budget for
stable prices or to budget for infla-
tion and, if prices have risen since
last February, the entire responsibi-
lity falls on the shoulders of the
Finance Minister and his Government
which brought in the Budget in Feb-
ruary, which we warned was a highly
inflationary, deliberately inflationary,
Budget. And this is our charge
against this Budget—that this Budget
also is a deliberately inflationary
Budget, Any man who brings in this
budget must know that prices will
rise.

An hon. Member: He has admitted
it. :
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Shri M, R. Masani: If he does not
know it that is 1o bad. The fact is
that he must know, gs a reasonably
intelligent person, which he is, he is
more than reasonably intelligent, The
fact is, therefore, that thig budget is
@ deliberately inflationary budget

There are two bad things about this
Finance Bill. and particularly about
these import duties that are sought 1o
be levied. The first is, as 1 said, they
will raise prices. This will be in many
ways. It has already happened. A
day or two after the Finance Bill was
introduced, the price of stainless steel
utensils in the country went up by 10
per cenl. and the price of brass uten-
sils by Rs. 1.25 per Kg. It is no good
the Finance Minister blaming mer-
chants and the shopkeepers for it, He
is the culprit Every shopkeeper,
every merchant and every producer
will raise his price and pass the bur-
den on to the consumer, and any
Finance Minister who does not expect
the burden to be passed on to the
consumer is not At to occupy his
office.

Shri Banga (Chittoor): Is an estrich.

Shri M. R. Masani: The cost will go
up in many industries. Industrial raw
material will cost more becruse of
higher import duty, This will be
particularly true of oil, furnace oil,
diesel, petroleum, iron and steel All
these things go into consumer pro-
ducts, and these consumer products
are going to cost more to the poor
man and the middle-clags man in the
villages and towns of India. There
will be a sharp rise in the price of

goods b of high

duty on imported raw materials. What
about transportation costs? Every
man who travels. every consignment
of goods of foodgrains, that i: trans-
ported will cost more because of the
rise In the cost of petroleum and
dlesel

Further, even the cost of foodgrains,
will go up higher. Ws had. unfortu-
nately, an acrimonlous discussion this
morning. and other mornings. about
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responsibility for what has happened
in Manipur or elsewhere in our coun-
iry. Is this the time to dgp anything
which will arise the price of food-
grains brought to the market? 1
accuse the Finance Minister and this
Government of having brought in this
“lause and in subsequent clauses im-
port duties and excise duties that are
going to raise the price of transporta-
tion and of road transport, which is
tne best form of transport in India.
and in consequence the price of food-
grains and other things brought to
market. Ty has been estimated that
imports into this country are of the
order of Rs 800-T00 crores per year.
This means that, on the average an
increase of 25 per cent—that is the
rough e-timate that I tried to draw
of the impact; the Minister may cor-
rect me, 1 do not know what his aver-
age Is, but assuming that the average
increase i 25 per cent under the im-
port duties. Industry will have to
pay one-fourth of Rs 600-700 crores
and this will mean an additional im-
port duty and taxation of Rs. 150-175
crores every year. Does the Finance
Minister really expect those concerned
who have to pay these additiona] dut-
ieg to bear them themselves? Cen-
tainlv not. Like any economic man.
who has to bear these duties will pass
it on tn the consumer who buvg his
zoods. There is no good the Finance
Minister expressing the hope that he
will not do and it is not going to hap-
pen: he knows that it is going to
happen. .

This is a deliberatcly inflationary
Bill and it will retard the industrial
production in this country; it will eat
into our national savings by raising
prices, by relarding production: nur
nationa' income will go down and
hence the cake that every one of us
tnkes home will go down; investment
will go down and the rate of capital
formation will go down. T ronsider
this particular provision, which iz the
kennel or heart of this Bill, to be
anti-nalional. to be ageinst ali pro-
gress in our country and I have there-
fore moved this amendment
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Shri N, Dandeker: Sir, ] am speak-
ing on amendments 12 and 13 and
quite frankly, 1 have tabled these be-
cause I have no hope whatever that
the more important amendment of
Mr. Masani which is to delete the
poisonous sting from this Bill will be
accepted. This Bill has literally its
poisonous sting in the tail, in clauses
25 and 28, and mainly in just the two
lines in clause 25 which Mr. Masani
seeks lo delete. They are in fact the
whole crux of the Bill, In so far as
import duties are concerned, 1 am
moving amendments No. 12 and 13 in
the hope that we may at least have
small mercies if not a complele re-
mova] of this sword of Democles over
the country in terms of new rates of
import duties. The first gmendment
is to the effect:

“Provided that in respe~t of arti-
cles imported for the purpoze of
an undertaking which fulfils the
requirements prescribed by sec-
tion B4 of the Income-tax Act of
1861, the rates of duty sha!l be
the rates in force immediately
before the amendment to the
Indian Tariff Act of 1934 by the
Finance No. 2 Act of 1965."

17 hrs.

Section B4 of the Income-tax Act 18
concerned with new undertakings and
the supposed tax holiday which they
are expected to be enjoying, one of
those illusory benefits that exist un-
der the Income-tax Act and is sought
to be extended by an earlier section
of this Bill for another perind of flve
years, a bogus fax holiday to earn
profits, and by the time which nobody
enjoys because the fact is that by the
time they begin their depreciztion and
other allowances are availed of their
five vears are also over. This is the
kind of concern which is referred to
in section B4, newly established indu~-
trial undertakings 1 am seeking by
amendment No 12 that in regard to

these the rates of duty shall ba the
rates in force iml'ncdl'ltely before the
amendment made by the Finance Act
No. 2 to the tariff schedule. The s
cond amendment, No. 13, is concerned
with a general proposition. If Wo must
hw_r these  monstrous new import
duties, for heaven's sake, abolish
these regulatory duties of ten per cent
that was surreptitiously brought in
on the 17th February of this year. It
cnabled the Finance Minister (o trot
nut a surplus budget when he present-
ed hi; main budget at the =nd of Feb-
ruary T submit that you cannot have
it both ways; if it is suggested that
this clause 25 (b) is for streamlining
the entire tariff strueture, that is.
for getting away from too many rates
of taxes, basic rates and surcharges.
this relief and that relief, and some-
thing on top of all that and ro on, then
T sugges’ that it is fundamental to
the whole argument that the so-called
regulatory  duties,—temporarily im-
posed, as you were pleased o say.
io save the rupee from going down
the drain, (which it is already doing
pretty fast) though actually they were
imposed not for the purpose of sav-
ing the rupee but only to enable the
Finance Minister 1o present a surplus
budget, —those regulatory duties
should go. ought to go. And there-
fore, I am suggesting the insertion of
a second proviso that “the regulatory
customs duty of 10 per cent made
effective from 17th February, 19885,
shall be cancelled with cffect from
such date as the alterations in the
First schedule to the Tariff Aet In~
creasing the standard rate of duty on
imported articles come into operation.”

Shri Bade: | suppori Shri Masani

An hon. Member:
Sir.

It i< past fve,

Mr. Speaker: Could we ait for a
few minutes more for ‘he sceond
reading? There s the third readinc

which may be taken up tomorrow
1 think there is only one more
clause—28
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Shri M. R, Masanl: This is a very 17.08 hrs.
important clause; many Members . . N
might like to speak on it, The Lok Sabha then adjourned till
. Eleven of the Clock on Wednesday,
Mr, Speaker: All right, as the House

like: Shri Bade may continue to- September 1, 1965/Bhadra 10, 1887
MOrrow. (Sakay.
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